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RESPONDENT(s) .

f
1/9.&(;((?\0‘2«5 - i

¥
Endorsement as to result of Examination
N2

Is the appeal competent ?
(a) Is the application in the prescribed form ? N7
\\8

NG, > /a&(’/rf‘w

Particulars to be examined

1.
2.

-

(b) Is the application in paper book form ?

!

(c) Have six complete sets of the application
e

been filed ?

3. {a) Is the appeal in time ?
(b) If not, by how many days it is beyond

time ?
(c) Has sufficient case for not making the

application in time, been filed ?

of

4. Has the document of authorisation,Vakalat-

v . nama been filed ?
LA i PJ .
Is the application accompanied by B. D./Postal-

“ b,
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)
against which the application is made been

filed ?
! \ff

(a) Have the copies of the documents/relied

7.
upon by the applicant and mentioned in

the application, been filed ?
\(K

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer

and numberd accordingly ?




Order Sheet

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH ALLAHABAD
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HOn hm k J. Rgman, A M.

. HOn Mg D K Aggawal,J M, R :
30/4/90 Shri-Satish Dwivedi counsel. for the applicant is present

Misc. Application No. 700/90 for amendment is allowed,
Let amendment be 1ncorporated within 2 days. As regards

the other application dated 15 4.90 seeking an order from
this Tribunal to permit the appllcant tqefppear in the
recruitment examination for Group ’D';dﬁﬁ feel that the
Op.Ps. should be given a chance to file objection, if any,

to the grant of this prayer. \}Shrl R.P. Singh briefholder

of Shri N.B. Slngh is present and takes notice on behalf

of op.ps. List this case for orders on this misc. application

Aovns-did 45 on 14500, |
J_uuh‘ﬁy“VQA‘MDQ& ' / | | ‘6§?7ﬂ1\
- 6P . | |
A 3 ' AM
A% L& v o e

(sns)
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N 'L CRCER-SHEET C.A. f‘-’:O\f 53/87
T I\
25-@;%9 Hon. K J. Raman, A.M.
» kon. D.K. Agrawal, J.V.

Sri S. Duwivedi has been heard on be%alf of the applicant
on Misc. Application No.855/90. %

In this above application the prayeﬁ- is for a direction
to the respondents to permit the applicépt to appear in the
recruitment examination of Group 'D' 'Test ?ategoryf post,uhich
is stateo tc be likely helo in June,1990 ér thereafter on any
subsequent oate. ke find that the prayer i{ this case is quite

' vague. Unless the date of the examination i% given, the recuest

fer any further interim order cannot be consi#ereu at this stage.

The fisc. Application is, therefore, rejecteq. But the applicant

is entitled to come before this Tribunal \at the appropriate
[

time, if so advised.

Yo lax

Member (J). Member (A
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4 -,,e,/_. Hon ' D.K.|Agrawal,
seehmis Hon ' A.B.| Gorthi, A.M.
/‘Ilﬁid” 12/4/91 Shri Sa;tlsh Dwivedi counsel for the applican
and Shri/phishir Kumar Advocate, briefholder
Mr. N.B. [Singh an« counsel for the respondents
are pres['[ t.
M.P.N¢. 433 of 1991 taken up.
The sami!e is allowed. Let the documents menti
in the L;plicatim be made available for
our peru?al on the date of hearing. List this
case for hearing on 16-8-1991.
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: ‘ A 1/
Application u/s 19 of Adminstrative Tribunal Act 1985. /\°

Filed on 27/7/1987 qu Moﬂ_‘@ﬂs?ﬂm( "}f( "tfg

Reglstration No. of 1987 i:_c_n" Eencl: A%/ iehebas

T b .9:7.} ._.’} Y,

Sigraturs of the D.R,(J) t;&n, ( p N

@( D, Raglstrar.
In The Central jpdmingtrative Tribunal, Additional Bench, Alid.l
Betwosn ‘
Nirbhai Kumar & 4 others gre .o.o..i: Appli!ant
g AT B
Sﬁpdt- RMS 'IIH‘ In. Incknow OJIOOOO.QOQOI‘" RQSPOndalt
INDEX
Sl. Appendix Particulars of Doouments Page No.'
HO. Marked
- Application ' 2 to 7
2 Al DG P&T No.269/142/75 STB I
dated 20.2.76 8&9
3 A IX Appointment letter E’o.
mmlcon/ss/as dt.17/1/83 10 _
4 A III Hemo. No.B2/174/Rectt/Ch.IIT/87
dt.7/7/87 from SRM Incknow 11812
5 A IV Memo. No B2/ 174/Rectt/ Ch.TI1/87
dt.15/7/87 from SRM Iacknow 13614
. 6 AV Heno. Nos2-16/Term./R.3,5hla

etc./87 dt. 20/7/87 \ 15&16

U\re/[u( QW 3»@ R. K. TEWARI

Advocate f‘.

W 154, Purshottam Nagar |
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- 2 -
DETAILS OF APPLICATIOE
1.particulars Of Applicants
! Nirbhai Kumer OGupta aged 26 years
‘ (1) S}rO Shri Mahabir Prasad Gag‘a,
252, Khandhari Bazar, ‘;Lal gh, Lucknow-l

as. 1980
tared the Deptt. as casual labour on 4/11/
%dgltem 13 of Annexure A III on Page 1

Kunar Srivagtava 7-a.ged 29 years
‘, s (14) Q%PShri Narendra Bahadur Srivastava,
260/ 23, Nawabganj, Aishbagh, Iuciknow4

Entered the Department as cagual labowr in 1980.

>~

!

(i11) Rajesh Kumar Shukla aged 26 years
S/0 Shri Ram Sahal Shukla,
255175, Kundri Rakabgan], Tuckno w-4

Bntered the Departmeati as camual labour on 1/12/78
vide Item 5 of Annexurs A III on Page ﬂ

V
(iv) TUma shanker Dwivedi aged 28 years
§/0 Shri Runj Sath Dyivedi,

4, Shri Ram Failding, ¥Munni Ial Tharamghala Road,
' Charbagh, Iacknow.19

Batered the Department as a casual Tabour on 18/1/83
vide Amnexure A II on Page |

(v) Rangi Ial aged 27 yoaré
RPF Colony, Sadar Pazar, Incknow2

| Bntered the Deptt. as a oamal labour on 18/1/83
AT vide Item 3 of Annexure A II on Page [0

Rffevae

- K. TEWAR]

fx(“’v()cate_
1 .
54\ Purmnu“am Nagar

N (K *‘.u:q’,",'} -A,—P)
|

Allai abur—16
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P :;
Details of Application ‘;

1- Particalars of the Applicant :—

(iy Name of the Applicant Nirbhai Eumar Gupta and 4 o thé‘fs
(ii) Father’s Name ag detailed on Page 0, .

J} dii Des‘ié:\tion & : . : ;
’ i

Office in which emp.loyed ;

(v) Ofice Address 511 the applicants are Buployed in
The ¥ead Record Office RMS 'LW' Divislon,

-of afl notices’ Pazratganj, Iucknow-l1 '?l
;f

(v) Address for scrvice .

3~ Particulars of the Respondenés :—
(i) Name &/Or Designation © Supdt. RMS 'Lw' Diviai.on,
Hazratgan;], I.'acknow-l

(ii) Official Address ' [
,J

(iiiy Address for service ' ' '

of all notices : )
if

3- Particulars of the order against which application is made *—

(i  Order No. 32/174/R00tt./®.1_11/87 & Z-lélfmi.nationfus Mvadi

(ii,’*]jate 15/7/1987 Q/I-»Pczgulg.%(_, 20 /1/87 QJ—-O e’j:%
Supdt. RMS 'Lw‘ DiﬁsiOn, I.ucimow_l ‘

. Not all Bxam

(iv) Subject in brief o% (:'%1 %ow?%' Te gpﬁegéh&ge:rﬁm@e:: one mizg:hign
notice terninate services w/o assigning any reasond

, ” , , )

| A (iii) Passed by

-

4- Jurisdiction of the Tribunal !
The applicant declares that th: subjeet matter of the order agamst which he wmts redressal

is within the Jurisdiction of the Tribunal. ‘

|

5- Limitation d
The applicant further declares that the application is Wlthln the limitation preseribed in

section 21 of the Admiaistrative Tribunal Act, 1985. ;

6— Facts of the case . .
. The facts of the case afe given below i~ ' Q\M Q_("}

" | e
5T WaLw % )‘ﬁ"_; m:_)t,r.‘rq 2f T T
275?5 :_’:pzuk @%\—' N Al

13'
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(1) The applicants are Casual Iabours sponsered by

o Buployment Exchange and recruited after wndergoing Inter-
visw held by the learned Respondent K. Thelr exact dates
of Appointment are furnished on Page 2 of this A;pplioationﬁ
They were given jobs only after thej.r furnishing satisfa.
ctory proofs of their age, Bducational gualification &
Good Charecter. They bave been continuously serving the
depatts satisfaotorily till this day. As sach they have
becoms fully entitlsd to appear in the Reoruitment Bxam.
of Group 'Dt Category snnouneed to be held on 2/8/1987
in aocoordance with Thex Para 2 ot DeGe P&T ¥04269/142/75
9PB I dated 20/2/76 Asne. A I on Page{ &QC%

(11) This Exxnination was previously eanounced to be
held on 12/7/87 vide Respondent®s Memos' NoB2/174/Rectt/

. Ch.1II/87 dated 7/7/87 and two of the applicants vis.

Sarva shri Rajesh Kumar Shukla & Nirbhai Kumar Gupta
were permitted to appear in the sald BExamination. A copy
of the said Memo. is appended herewith as pan. A III On
— Pagatli® %! This Examination was postponed and now the same
. has bean ordered to be held on 2/8/1987 vide Respondentts

r Meno+ No.B2/174/Rectt./ Gh.ﬁII/B'I dated 15/7/87 snnezure
A IV on Page;| Ml In this Meno. the list of persoms to
appear in the Bxamination 1is quite different from that
of Memo. dated 7/7/87. In this Menc. none of the 5 appli.
cants have been permitted to appear in the examination
although 12 camual labours who entered the Deptt. in
March 1983 i.e. are much junior to the applicants have
boen admitted in the Bxamination.

(131)  Perhaps to Justify this wrong action the learned
Respondent has gone one mdre step forward by serving
each of the 5 applicants oﬁe month's notice to terminate
their services vide his Memo. Fo.'7-16/Terminationf Name of

9 App +/87

;?b( W%/Z‘)ﬁ 374( " C/\m gyg‘}Z/L I~ ~3 9 PP /
°h ]

H?“" ‘ngL‘Z’,,’-,,—” 2_%("?) Qm ol

R o~ S ¥
— PRI sy o e |




-5 - | %
dated 20/7/87 appended herewith as smm.' A Von Pageq [{x] é
(iv) The sz2id notice doss not mention any rsason as to

‘ why 4 to 8 years old services of the applicants are
being dispensed with while their Jjuniors aras being
regularisad as Group 'D' Buployeess By virtue of having
rendarad more than three ysars 61‘ continuous satisfactory
sarvice in the Depptt. the app:_l.icant's services can not
be terminated (vide Art.311(2) of the Const.) unless
they have bean given a show csuse Notioe and afforded
full opportunity to defend themsslves.

7. Rellefs Jought For. In view of the facts narrated in
Para 6 above the applicants pray for the following
Reliefs :~-
(1) That the Respomdent méy be directed to permit the
applicants to appear at the Examination for the Recruitment
\\”'\“‘”M of Group 'D* (Test Gategory) which he is going to hold &
A ¥LUU"}"uz,/s/l%’l or on any later data if the same ig postponed on
M’f gu\c’ oar1587. St o e, e S

By (44 t one Month's Notice (gan. A V on Paged@"% for

g

v

A W q:mtrame the provisions of Art.311 (2) of the Conste I

CM\'ﬁowever the ed Resp. wants to terminate the services
v\’(/" qf the applicanis , he may do =0 by serving them\with a
vg;% ’\ Ifeno. of Charges\and holding Buguiry u/r 7 & 8 of \E.Dels
ndu ew& Service lqs and thereby agfording the axplicw
de

'bch
E.nts fand themgelves. v
( } j)m The Respondant may further be directed to reimbursge
‘ the applicants the cost of this suit.

Fert 57T s ptuw_}@&f 7’3—/5 e
4?317 dm:z\ﬁ«c.m h »{)1t C’\'C“

§
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8 Interin Order prayed for
Pending f£inal decision on the application, the

applocants seek issus of the fbl#owdng'intarim order :-
The learmed Respondent gjia.y kindly be directed

to allow the applicants to appear in the enming Bxamd

inationfor the Recruitmaent offGroup tD* Test category

{« candidates going to be held éh the 2nd. pugzst, 1987 or

on any later date if it is postponed. Bowever, the appli-

(1)

cants have no objection if the remult of the said Exom.
in respect of the candidates}Applicants is not announced

4111 this case is finalised.

WU\[W)/
R. K. TEWAR]

\‘!v(Jcate
154 Pura « {"m \F'%af

(I\( u.. H‘ s
A”dl abad-16

10"9&“3‘4&-//19\594, SR F% mat‘%yw\%wmfy
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$- Infepimvarderx ihpeayed foxeX i j
9- Details of the remedies exhausted _ /

The applicant declares that he has availed of all the remedies avaifable (o him under relevent

serviee rules - There being m{ tine available with the
applicants to exhaust the depariznmta,ﬁ. channgl, they could not

/

dg-smos | b
o )

/

10- Matter not pending with any other court ete,’ i
. J

The applicant further declares thai the matter regarding which this application has be:n
made is not pending before any court of law, or any | jother authority or any other b.nch of the

Tribunal. i

11~ Particulars of the Postal Order in respect of the ap?lication‘ fee T

(i) No. of 1. P.0. DD5/568738 i

(ii) Name of Issuing P. O. Allahabad H.é.
(iii) Date  29/6/87 ”‘,:;/‘

(iv) P. O. at which payable | \, Allahabad H. P, O,

12- Index- An Index of the documents to be relied‘yupon is enclosed with each copy -of this épplication

13- List of enclosures :—

(i) Vakalatnama - | -

" (ii) one L P, O. for Rs. 50/ ]

I

(i) Six " documents to be relied uf)on
o Venﬁcatlon

W, Nirphay Ku{%ar and Sloo%!i&rs as detailed on Pageaé“bf this
years R/O application jl and working as (g qual La’bouz‘ls hcreby‘

verify that the contents from 1 to 13 are true to my p.rsonal knowlec?ﬁ ﬂ%c?axﬁi %at I have not
suppressed any material facts,

u

Place- Allahabad \(\?\Ag«/\le“‘f/ W @)ﬁ? ey

| Date 27/7/3% ‘u“ R. K. TEWARI ‘

. j  Advocate. Signature of applicant
)

. ) . .
. 1545 Pursbotiam '\agaj‘ (‘77 ‘ s_n.\ ﬁé\z—f\
The Registrar, Central Adtmnstratlve Tnpbinal, T ad) e 4
Allahabad—211001 -~ Allaswt.-16 (2 JTITI MR 7

(%) I3y e




[ " o
D v
)1

z

L) . ’
! ' '
— . g i
e o L . P T e
— -
. . « -— }
i

Ve

. Before The Central Services Tribunal, Additional Bench,Allahabad.

¢ Case NO = = = = = of 1986
' ; \
S}MMuxﬁhr/V&/Posmaater\Agra/u&;ibn@anothw 52” ,(,{,J J »\A ’

 ANNEXURZ f

——"

Copy of DG P&T Letter No. 269/ 142/ 75-STB=I dated 20=2-76
Sub:~  Abscrptionof gasual Mazdoors and Part time casual

. Mazdoors in regular elass IV eadre~Rglaxation given
Y eﬁ' for glarifigafdons regarding,

Various instrugtions for absgrptilonof gasual mazdoors
and part time gasual maxdoors have been issued from time to
time by the Diregtoratey Instances have hmm come to notice that
these instrugtions have not been interpreged corregfly and as
aresult of they have not been implemented properly. A summery
of various relaxations Jlssued so far for absorption of gasual
mazdoors amd part time gasual mazdoors are recproduced below
for guidance and necass actiong

2~ Agcording to Nhke instructions contained in this office

letter No, 204/ 22/ 6%« TTB I dated 14=5-69 gasual mazdoors are

. eligible for abscrption as regular glassIV posts provided

- they have been recruited through employment exehange and ren=

v dered a minimum of two years of conginuous service (At least
240 days of servige during eagh of two years ), The gasual
mazdocrs have also been given age corgession for absorption
vide this office letter No, 204/ 11/6le STB dated 25-8e61
which inter alia provides that the .period spent by gasual
mazdoors ingluding the broken period of servige provided it is
ig a continious stretch of 6 months, may be taken into acgount

)\»for the purpose of age relaxation for appoingment in regularest-

ablishments, The age concessions granted to gasual mazdoors
for absorption to regular glass IV gadre have been extended
to casual mazdoors for their appointment as Linemen also vide

wAT” ~ this office letter Noy18=25 / 67- NCG dated 21ml=19744

3=~ As regards the abscrption of part time gasual mazdoors
to regular establishments orders have beenissued vide this
office letter No, 160-25/66 SPB=I dated 25-4 »69 which inter-
alia provides that part timc casual mazdoors are also eligible
for aksorpgion to regular cstablishments 1f they have acuired
experience of a minimum cf four years continuous servicce as
part time casual labour in the office establishment to which
they arc appointmted through employment exghangeg

b= The condition of Nomiuation from employment exchange
was reviewed in 1973 and it was degided in ¢onsulsation with

DG P& and orxders were issued vide this office letter No.,269-21.
68=STB dated 22~8~73 that casual mazdoors appointed without
nominat#dn through employment exchange upto 31l=7=83 may be
considred for regular esteblishment and gasual mazdoors recrui-
ted after 31-7-73 without nomination through employment exchang
may be dispensed withe The above congession has been extended t
all part time casual mazdoors vide this office letternc., 269~
105/ 73-STB I dated 6-4-74,

(Conted on page 2/=)

|
|
|
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Se while making regruitment to regular Class IV Estt,

3t has been made glear vide this officc letter No, 269/ 34/64=
STB I dated 15«9-64 ghat recruitment to regular establishment
from outsiders may not be mado tlll eligible gasual Xbourcrs/
magdoors and par{ time gasual labourers who are otherwise
suitablc arce available as mentioned earlier in para 2,3, and 4
above, If such gasual mazdoors and parg {ime gasual mazdoors
eligiblc £or abSorptiom are not available then only reruitment
maybe made as per the provisions of this offige letter no,45~13/

72-5PB @ (pt) dated 29e6-F3 whic¢h inter alliap provide that
the recruifment may be made in. the following order of preferencsg

% Boy p eon (now dying gadre)

B~ Non Test gategory ©lass IV,

C- Extra Deparipmental Agents,

D= Qasual ILabourers o

E=~ Part time gasual Labourcrse

Fw Bugsiders through Employment Exchanges

Obviously the inclusion of non test category staff at
(b) who are mlready on regular establishment, 15 for conse

ideration to test gategory. So also the gasual laboure

crs and part time gesual labourers mentioned at (d)

& {e) above refer those who are not el}igible as/

Per paras 2,3, and 4 abovee,

S¢ However, some instructions were issded vide this Office
Nog 45/ 25/.73e SPB I dated,24=6=24 vwhich interalia provide ghat
‘ghe services of casual fabdurers whoihave not inigiadiy been .
Fegruited Lhrough empieyment eXghange and have not gomplated’

two years Of ‘servige ‘as-on 30,111,343 may be-dispensed -for the with
and regultant‘vacanciés‘may,bg gdtmﬁilied by guitable gandid-

ate .sponsored by khe employmeny exchange, It has howgyer been
glarificd vide Qur letter Nog 269/ 95‘?, s§31 dated 3‘3,9.,74_
that these dinstPuctions do not supeised® our Insgrugtions- .

435062 vidé our legter Mo, 269/ 21=68 / STB T dated 2B-8e73 whew

rain.some special re laxalhons have been given to gasual:magdoors
in régard ko 'their nominations [through empoyment exghangey In

“‘.
short those gasual mazdoors who were employed before 31»7w73 and
arc continuing thereafter willnot be dis qualified for gonsider=
ation ggthe-plea'of their not beén spensercd by ghe S oymant
Exchange. - ) e a BEEIE & R Emp

B o




- 10 « |
Annexure A II
. Tndian Tosts & Telegraphs Department
office Of The Superintendent RMS 'Lw' Division, Iuncknow.
Memo. No.SRM/Con/85/83 dated at Inckfpw-l the 17-1-1983
The following candidates sponsered by Employment
’ ' Bxchange, Incknow are hereby dsclared successful in the inter.
5 :\ﬁiaw of Casual Iabours held on 16/1/1983. The HRQ, RMS fIw*
\Division Inoknow will please engage them whenovar necessary
on duty after wverification of their date of Birth, Bducational
qualification and Character Certificate and also Baployment
Exchange's Reglstration Tumber. H_e si;culd also obtain from them
surlty of two re‘sponsible persons knam t0o hin,. :=

Rame Address
3 Rangi TIal PAC cp.arters, Sadar Bazar, Iko.-2
10.Uma Shenker Dwivedi 4,Shri Ram Building,Charbagh, Iko-4

True Copy (Mraot)

¥

(R.KX,Tewari)
Advo cate

ﬁ‘eyﬁ CETHT Y 3377 \’Q’R%A, E \ % '5169\}35 @MS@‘%}'\"@O}
ZT.( 2 —h'l! k{b"l(ﬂ( {%QA)(/\




BUVL,e UT LtNuaa S,
(\'V\,’h pt (” Depttes of Posts, @ Pag(/ “
Office of the Superlntendent RMS TLW! Division,iLuckno)-226001.

3 Memo Nb:-B-2/174/Rectt/Ch.III/B7 Dtde at Lucknow the?iﬁ}.87. . S
f - ‘ e
! , Sub:=Recruitment Examination of Group 'D' (Test Category)- E%b

) for the year 1987, ' ‘ :

After scrutiny of the applications received on the
tos above subject, the following. candidates have been found eligible
: to .appear in the said examination as per verification on the
- - applications by the Unit Incharges to be held on 12,7.87 E ’
: "AVANBAI MANSION"Building, 3-Vidhan Sabha Marg, Lucknow=226001
. The.seniority list of the ellglb_ﬁ candidates is being issued.,
. 1f there is an{ complaint to the!candidates, they should report
within 20th Julg? and after thatthe representations will not be °
;con51dered. The HALL PERMIT is being: lssued seperately.

1. Non-Test Category Candldates ' Date from which

Y - : , - S working in the
LJﬁr <r _— cadres
| : . Shrl Mahadeo, Attendant RHA Ambala . ' 22434

7 ‘Z§L?E*ED andldgtgs. ‘ _

»1._S/Shr1 R.K Dubey, ED MM, SROD KasganJ 944,79
: . 2. Amar Nath, ED MM, SRO ShahJahanpur ‘ 2457481, -
; 3. Drik Pal, ED MM, SRO Shahjahanpur . 25iT«B1¢
‘ -~ 4, Istlaq All, ED,Chaukidar, HRB Lucknow _ 16494814 .
5., Ram Bali,ED, Chaukldar, RH Ambala 17412.81,

6o Bankey Lal Verma, ED,Chaukidar,. HRO : Lucknow 15.,1.82,

7. Deoki Prasad, ED, W/M/Farrash SRO Kasganj 25,2.824

- ‘ 8+ Babu.Ram-II, ED MM, SRO Barellly f _ 105,824

: 9. Sheo .Shanker Sharma,ED MM SRO Bareilly 21.8.82,
10,Udai Raj Singh, ED, WM/Farrash, HRD Lucknow - Be124824
11.Ram Lakhan, ED WM/Farrash DO . B8,12,82,
12.,Jdagjiwan Lal, ED WM/Farrash Lucknow PSO : Be12.82, -
13.Shamshad, ED Sweeper, DO 912482,
v . 14.Vijay, ED Sweeper, HRO Lucknow ‘ 10,12,82,°
- 1S.5mt.Budhan, ED Sweepress, Lucknow PSO 13;12;82.
~. 16.Shri. Yashoda Nandan, ED,MM, ‘SRO -Shahjahanpur  284%%2,83,
17.Schan Lal-III, ED Sweepér, SRO Bareilly - 28,2,83,
18.Ganga Singh, ED »Chaukidar, SRO Kasganj . 1.6.83,
19.Satvir Singh, ED MM SRO Bareilly - 20.1.84.
20,Rajendra Kumar, ED MM SRO Bareilly . 20,1.84,
21.Anand  Prakash, ED MM SRO Bareilly ' 2Q.1.84,. -
22.,Raja Ram, ED MM SRO Bareilly ‘ 20.1.84,
23,Vijay '‘Kumar Sanjay,ED MM SRO Barellly - 20.1.84.
”*f 24.,Raj Kumar, ED MM SRO Bareilly : , ' 20.1.84,
25,0m Pal Bhaskar, ED MM SRO Bareilly 20.,1.84,-
26, Babu Ram=III, ED MM SRO, Bareilly = 23,.,1.848
27.Raghai ‘Ram, ED: Chaukldar, RH Mathura - Te2.84% .
28,Duniya Dayal .Misra, ED WM cum Farzash, : :
SRO Shahjahanpur, 28.2.84,
3. Cagual labour, . L -
1. S/Sr1 Ram Chandra, SRU Balamau ‘ - 5,12,75,
- 2, Bhaskar Dutt, | ; | 14.8.764
© 3, Amrit Lal " v 2444770
4, Amar Singh - " Shahjahanpur - 2T.11.78,
, \/ﬁf Rajesh Kumar Shukla HRO Lucknow ' 1.12.784¢
o . 6, Ram Singh-III, - SRO Bareilly 3e1e79e
4 T« Vishnu Kumar, L _ 29.1.79.

COﬂfd.ooZooooo.
AT f—hm«L 3“*(”
Ay L IOV
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i‘/ “a, S/Shrl Chhotey Lal, ;n}'

‘Nimbu Lal, o
C Omes P:aka Juhar,
Krlshﬂa”Kumar Pandey,

_RaJ .Kumar Sharma,
lerbhay Kumar

|44 Krishha Nand

, Surya Mohan Nath Pandey

Ashok Kumazr

Suresh Chandra Seth
Mohd, Israil
Santosh Kumar.

» Suraj Prasad

Santosh Kumar Singh
Vijay Kumar Kursel
Rama Kant Singh Yadav .
Vinod Narain

Mohd, Shamim

Kali Prasad

Sanat Kumar

"Santosh Kumar

30,
31..
32.
33
34,
35.
36,
37.
as.
39,

20,
4 PKRT TIME. WORKERS

Sohan Lalal

Navin Kishore Pandey
Mura;1 Lal

Raghu ‘Nath Pd,
Ram ‘Narain

Om Prakash-III
Bijay Kumar'

Mohd. Aslam :
Surendra Prakash -
Chandra Pal ‘
Sohan Lal=11

L41.
42.

Sri. Rakesh

HRO Lucknow

SRO Barellly
HRO Lucknow
n n !

© SRO Bareilly - -

1]

n
n
w
"
1]
"
]
n
L]

n
n
1]
"
"

e

"
n

Son

i

J

"

Sweeper, SRO Shhhagahanpur'

N

®© ®© ® © 6 © 0 © 6 © o © o & o @

8
3
3
3
4
4
- 5
b 5
7
8
8
8
8
8
8
9

.83 '

1341 azi |

" .V13ay Kumax Sharma,Chaukldar; RH Barellly Te 7 79

PR

for information and n/a to:

i\"\ «.C ((ca/.—

“{J.RoKamal)
SUperintendent RMS
'LW'VDn.,'Lucknow.

-

1=T1+ All the concerning candldates (By Reglsﬁered Post).

72.:The HRO RMS 'LW' Dn,, Lucknow,

73-76,5R0s RMS 'LwW' Dn., Balamau/Shahgahanpur/Barellly/KasganJ.

17=78.
19-81.,

(R. . Tewq-i Adve

IRM LW=Ist/IRM LW=IInd Sub-Dn., Lucknow.
-ASRMs Divl, Office/AM Stg/1 Lko./Barellly.
o . Steno to SRM- 'LW' Dn,, Lucknow, '
'fStocv Asstta, RMS “*LW' "Dn,, Lucknow,

.0ffice -Supervisor, Dlvl.,folce TLw! Dn.,Lucknow.
' 0ffice copy and Spare,

(15L21 f§3T12 TAT

=0
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A

. Uilliaa of Whe SQupaendadondamt BT L T . L uekeven :
deno uu.J-2/17R/ Rocub/ Cn lII/ u7 Baucu at. Lusknuu 15707,
- . e A st e S P T (X :
Subjact:~ Recruitment Exoninatian of Groun 'D' (Test~Category)
for the yeer 139%7.
ssee
AfTter scxunity of the applicotions receivad en the abave 1
. gz’ suogacm, she followin cand.datys huve besen found sligible %o ‘
] “appear ir the sglc qumln Adion 28 par verification on the
_upplications by %ho Unit Inchargns to be hvld on 2«f«G7 at
PAVALIAT RANSTILHY dydlaing, 3 Vldhan Sabnha Harg, Luckncw Z726L61,
- “Hn.n nmes of “l:glulL Pﬂnﬂlﬂd*ab‘“?ﬁ shown ‘as per theair CﬂlorltJ.
. thore.is any¥ cnnpla el *he condicatos, chgy "should repors
. ulthln 25th July o anL afier the.rso presentations will not be
consideread, .hu HALL FERGITS. aru bclnc issuad snperaLaly.
LIST uF LAFLIDATEJ. :
SeNoe vame of the candidatuo, ‘ Date frow which
s e ' - . : “working in the Depp
; [ . : ‘ 3. . -
1. i TEQT CATEGCRY CANDIDATES.
» 1. Shri Mghadeo LE Attencdent RH Ambala. 22, 3. &0,
2y EaD CAULIDATES
1e Shrmi J.KDuboy € EB il SAL Kashganj 9¢ Aalla
2. K Amar tath L0 IU W SRU Shahjchanpur2d o T.51
% Jo - ®  Prik Fal | 3C  EY Wi SRU Shahjohenpur 23, 7.31,
iy ¥ Istiag ALL L ED Chawikddar HiL Lucknow 1u. D87
5 " Ran Zali _ 3C  E. Chawkidaz RH Ambzla. 17.12.71,
Ge " Jankay Lol Viucva SC L Chawkidar HR{ Luecknow 15, 1. 82,
~ To " Daekd Jeascher  §T D Ui/ Farresh SRIC Kasganj 25. 2.32
‘ Je WM Shyam leldi L0 £J i/ Farxrash SRU Zalenau 27 d.»2.(95
Y. % Zauu Rom IT (0 ol 0 SR doxnadilly 10. S.8%<,
1M % Shao 3hanken Shavwe 00w W C21. 8,32,
1. " Udal Had Sinc® U0 ZD Wi/Faoxf:uesh HRD Luanov Fel12482,
12, " Raw Luakban 60 0 Wi/ Farrash DU Lucknow. Bat2e824 .
13. 0 Jeérjiwon Lald YE'LD JF/Fqu; sh Lucknow PSUO. -~ Cel12402
14+ ¥ Shamshad SC b Swrepor DU Lucknow, Del2412,
15, ® Vijay S8SC £ Jwrs pa* ERG ncknow, 10124602,
164 Stite suddhnp G L) Sweeptuuo veoanow PGS, , 13.12.,82,
17. Stri Yasheda dandan CC ED @M SRU Shahjchanpur 38, 2.53,
SR “18. "™ Sohan Lal IXX 5C ED Swsepcr SKu . Beroilly. 234 24334
_— 19. " “Gonga Singh OC ED Chawkidar SRU Kacganje 1. 6383,
. - 20, " Satvir Singh LC €U MM SRU lareilly, 200, 1.34, :
o : 21 " RHajundra Runar LC D Mil SR- Nareilly 20, 1.34,
. 22+ " anand Prakzco SC " u e e 204 1404,
. . 23 " Raj da Ram LC " " e ‘s 20, 1.5}:7,.
: 20, " Vije,y Kumar Sunjey SC ® u . e 20, 104,
[“ . 2.3. n RuJ Kumar tC . L “‘ g . . . 20, 134,
. 2G6. " Um Pal Bhaskar SC L LA e « 204 1,34,
o 27. " Babu Ram IiL  CC, u LS ' . 234 1044
' 20« M Ruwhai laun v ED Ctawa”J—r Ril H“mnu&a. T 2474,
' 2% " Luniya Dayal hisra (OC ED uHirsrrash SRU SJP* 23, 2.84.

{

e —————




A Seiliie Name of the cancidata, : O;\Dau’ from which

: ' ' working in llapptt,
%_J/ 1 e v : ) ' Je
3¢ CASUAL LAD.UR . | %“7
1. Shri Ram Chandra UC SRU Balamau 5.12.75,
'2. i Bi]i]Skﬂr PButtas uC u * .. 14. ’:Q 750
_ 3. u, Amrit Lal g " . PY 7o by 770
N 4, " Amar Singh 5C Sk Shathhanpur. o 27411, T8,
G M Ram Singh IiI uC blb Uarnallj. . v J. 1. 7Y,
6o " Vishnu Kumar oc i . e 29, 1. 7Yy -
Te. M Chhotey Lal s HRU Lucknow, ce e 2B, 0. 39U,
2, " Nimbu Lal 5C " fn . . Jel1, "0,
9. " Om Prakash Johar SC " " . e 3Je 11, 50U,
10, n Krishna Kumar Pancdey GC. n . « 3. 11, 00,
11 ® Raj Kumar Sharma CC o . e 4. 11. 50,
. ' 12, " Krishna Hand - oC v s . G4 11, BQ.
» _(‘ : “(, 13. " .Surya NOhun I'ch Pund\.y DC u ° Y 5. 11. GDO
B 14, " Aghok Kumar LC  SRL Bareilly o ., 17. 2. 82Z.
150 " Suresh Chandra Se'l:h tC . " e K 10. 2. 32.
16, o iohd Israil OC HR(:- Luc«now. . . 18, 1, C3,
1'7._ " Santosh Kumaxr (C . e 10¢- 1, 03,
1¢¢ "™  Suraj Prashacd L€ " " . o« 18, 1, 03,
19. "  Santooh Kumar Singh uC® . . « 18, 1, 83,
20e " Vijay Kumar Kureel - SCn " . o 12, -1, 23,
21« "  Rama Kant Sinth Yadav LC‘ - . « 19, 1, 03,
22, " Vinod Narain - SC . " . « 20, 1. 83,
. 230 " Mahd Shum"m 5C L " " ° . 20. 1'. 830
24., " Kali Praﬂhﬁd CC " " .. o 21, 1. 030
25, n Sanat Kumar Jc " " . « 27T, 1. 03,
264 " Santosh Kumar oC u " . « 134 3, 43,
27. v Sohan. Lal »I uC SRL J&.r'=2."1\' . . 160 Je 830
28, *  RKavin Kishore Fandey OC SHC Dﬂreilly . 16, 3, 83,
: 25, " HMurari Lal oc ' ' n e 16 3. 03,
- i 3le 8 Raghu Nath Pd. 0B~ ~ - 4 -~“-——'«"'---~-~-.—-+E.-‘§3. 83,
. 3. *  Ram Nargin Ge L. « 16, 3, 3.
32, Um Prakash ITI OC " .n ' « 16. 3, C3,
33.y n Vijay Kumﬂr LC n LY [ 160 3. (-‘30
3"1. " I;Ohd ASlE‘.m- &C " ; " 0.150' ) ?{0 ‘-30
-+~ 3%, " . Surcndra Prskash SC " " o« 17+ 3. T3,
) 36, v Chandra Pal oc . n L e 17¢ 3. 33,
> 7. " than Lal II sC ; " “. N . 17. Je 33,
4. PARTEINE WORKERS, : ;
N 38. n Rakesh . SC  Swesper 5R0 Shanjshanpur 13, 1. 22,
N ‘ 39. " Vijay Kumsr Sharma £C Chavkidar RH i1y Te Ta T9e
, s
:%"?l"\t.\ COeed
( JoRJKAMAL )
L _ . Supzrintencent
Copy for znfolmabiun and n/a to - RKS 'Li' Dn. Lucknow,
1-GY, All condidates as zbdve T Rogd,Post], '
The Hro RMS 'Ly Dn Lucknow,
71-74, Sro Dalarau / Bareilly/ Kas ranJ/SnahJcnun nur,
15376, IRM LM=1/ Ld-II 5Sub Bn, Lucknow,
77~?9.,ASRH Dne/ AbiSte e/ Lueknow/Dg*ellly. , '
- 80e Steno to SR TLi0 Dne Luckinowa. .. © e
_ ~_.__5-1;--Sua1:+'~ﬂustt“‘ﬁ.x. s YL Lu. Lucknow,
L

324 lffice Juparvisar Uivisional i 7Tice.
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: , Govt. of India °€J c
' Deptte of Posts. P\

A " Mand NoteZ-16/Texmination/RK Shukia/87 Dtd, at Lkoe the 20.7.87.
4
I,hereby, give notice to Shri Rejesh Kumar Shukla, Eﬁ“
Cesusl Labouxr/Cut Sidax MM stteshed to HRU RMS 'LW°' Dne, Lucknow
that his engagamsnt shell stend tsrmingted with sffect from ths
dete of axpixy of s period of one month from ths dets on which
_this notice is ssrved on him. This is in sccordance with tha
iin.txuctiun. contained in DG PLT Comme NO3=49=58/84«3FPB=1 dtd,

. :1242.83 andorsed vids PHG UP Circle, Lucknow's letter Nai=Rectt/
(R=39/V/5 dtd. 30.3.85, A

- v : 33))“(_\ kni_.-
TUE CC (JoR,Kamal)
r> Suparintandent RMS

W' Dne., Lucknow,

(R Lewrs coide

~

'“} -(’ : 1«3, Shri Ra ..3/:“6:; Shuklo. U/S MM C/G HRO *LW' Dn,,
. Lucknow/HR M§ 'LW* Dn., Lucknow for information

and n/s. The lccompan%ing cogy of this meno may pl,
be dalivared to Shri Rejesh Kumar Shukla, 0/S K '3

hia detsd acknowladgsmant bs sent to this officas, !

Copy t0r=

4-5. HRO (A/Ce) 'LW' Dn., Lucknow/PMG UP Cizcle, Lucknow.
6+ DPS Lucknow Ragion, Lucknow=226007
STAS1 ditid Iereed)
T=84 Uffice copy and spare,. Q'J’wg’ﬁ Nl

|
i

nnexure v
Govhs *of Tnafa
Deptt. Of Bosts

_ \r
Meno. No.Z-16/Termination/Rangi IaJ/B'I_ dtd. at Iko.the 20.7.87

| ; Cazual

f * 1, hereby, give notice to ishri Rangi Ial,

1 MM gttached to ERO RMS 'IN' Dn. Iucknow
Eg:guiigu:nggi:;&nt shall stand terminated with effeoct from the
date of explery of a perlod of one month from the date on whioch
this notice is served on him. This is in accordance with tgg
instructions contained in DG P&L Comm. No.49/58/84=5pB I 4 s
12/2/85 endorssd vide PMG Up Circle, Imcknpw's letter No.Reot /
R-39/V/5 dtde. 30/3/85

Sdo ePPPoe
- (JJR,KXamal)
Superintendent EMS
TRUE COPY ‘L mo. Inoknow.

-

(R. L. Tewa i Advo.r
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Govte of India @7 y
Deptte . Poste ¥/

A tewno Hoi--Ze16/Ternination/us Dwivedi/87 Did. .t Lko. the 20.7.87.

“  1,heraby, give nollcs to Shri U.a Shonker Dwivedi,
Casual Lebour/Lut Sider tii attached v HRU RMS 'LU' Dne, Lucknuw
that his ongagement shall stand terminated with evfuct from thu
date -uf expiry of & period of one month from the dato ©o.. _hiun
this notice is eesrved an himy This io in accordance with xha
instxuctlons contadnud in DG PLT Comme No3s=49-50/04-5Pb=1 dtd,

. 12.2.,05 sndorsed vide PuG UP Circle, Lucknow's lotter Neiefeo: t/
¢ R=39/V/5 dtd. 30.3.85, ;

: . —
, o _ C%b“\~I~LC-z)
o : M (JeReKamal ) .
' Suporintunduns RS
'Ly Dn., Lucknou,

-

ol
W2

v d

“ B
b

Y,

»’\!_
»

7 Gouky of Indta Tt C
-Dantte. of Pagte,

¢

Memo NalrlgiE/Tegwinatiﬂn/ﬁﬁublt/ﬂ@ Dtd. at.kg#kd&w’ine 20.7.87,

< ‘ishereby, giva.notice to Shri Anup Kumaw, C

Labour/Chtaider, MM attachad to HRD RHS ALY Division, Locknes

. that his, engagement shall stand terminated. with efeact fram the
date of pxpiry of a period of ene month from the dates on which
this notjce is served on ww him, This is dn accédance with the
instructions containad in DG PAT Communication D2ed49«58/84=SFEal
dtd, 12.20U5 endursed vide PHGE UP Cixcle, Lucknoi 's laotter Nas=
Rectt/R-19/V/5 dtde 3043 eB5aiuspotom vy o .

it
i — A ’ 'O\'\ Qe vLC;‘-L -
" gt | . (JeReKamal)
a ) N s B ﬁuparintandont ]S
/ $;~1:3” 7 YLW' Dn., Lucknou.
et :
[ . . . .}< } o . ' '
ai! N ) 2 Do

o h Govt, af India .
S ‘ ' Doptt, of Pogta.

Hemo Nos=Z=16/Termination/Nirbhai Kumar/87 dtd, at Lw the

, ¢ 2047487
- !,hurab% giva notica to Shri Nirbhai Kumar, C;sual
Laboyr/Gutsider ﬁ attachgd to' HRU RMS,'LW' Dn., Lucknow

that his engegement ahall stand terminated with affect from
. ' the date of expiry of a period of ona month from the dato on
e which this notice i3 served on him, This is in accurdancs
with the instructions contained in DG PAT Comm, Noi=45-58/
B4=5Phe] dtde 1242485 endorsed vida PMG UP Cirelus, Lucknow's
lottor Nos=Ractt/R=39/V/8 dtd. 30.3.83, '

Ao Cs i O o e

i k4 ‘)‘D‘\\Q R ‘:" i . ("JOR. Kamal)
; (L Superintendent RHS
)\*“Z*”‘ 'LWw' Dne, Lucknow,

-

Copy tote{=3, Shri NirbhaiﬁKﬂg;z. 0/S MM C/0 HRU *LY? Dne,

‘ Lucknow/HRUNRKS *LU' Dne, Lucknow for informa-
-tion and n/a. Tho accompanying copy-of this
meme may.olaace bo delivercd to Shri firbhai
Kumar, 0/% MM and his dated acknowludgament be

: .~ soent to this office, :

LRI a5, HRU (A/Cu) TLW! Une, Lucknow/PHG UP Circlo,lko

: 6e UP4 Lucknow ltaylon, Lucknow=226007

T=8+ uffics copy and spar.,
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Nirbhai Kumar Gupta & W’? Supdt. RMS 'L¥' Division
Four others (3 Incknow-1 2

Wé Nirbhai Kumar Gu ta & Pour Qth

% gw - 4OTRLA. AFA.. ed..
do he:‘eby appo :bat

gﬁR.K Tewari Advocate, -154 , Pur sho ttamna gar,
j Allahabad-lG
1 QI gy F1 A ¥ fa¥ A WA & H a9 A

& | g4 BAAT A g% wear § [ #Q § 1 99 ade ngraaﬁﬁ/gw
g e W g/ 8 feoag gwed A A0 o & el aX
AT Ga 8, F919 § FR 9gg F{ IWAT q FANG  wIed
§qifew #%, 9 a9 @9 g SUfed &%, 99 fgw X afk
FEwaEAT g1 ar 99 fauy &1 fafeq fa'fta #, GAGTAT qrfEd FI, T
T FX, BT A9 =W} Td 3w § 7 G k) U4, feilr &1 =qar
7 @, gamﬂsqmurfw“rwiatgaﬁrsw T g4i;, S W q
T /& faad arar &t agd &%, 490 /g AR ¥ swad ¥ afae 5%,
FIERG F T 2 I arfqa o5, e o 79 7 FATNT F, 950 I FT,
wgred £ wgAfa & fafaw a1 guwar 71, wEwEar g7 98 gEeAr
eqifug #0F 9 39 gFeH & gFIH ﬁg{ﬁ F19 S T G9% I F fau
w0 A F1E gaw a0 fagew 3 afe mawmsar & a1 wde v
frroey g & B3R Bde fAaadr St IR i ¥ =k ag
aaa%ar;/é&%fmqﬁ: &) g% g0 A a1 @d T Wy FE [ qQr T
aRd 4 I A% g 9 9% F A avsy @ T

zq AHFT 9 & s@m I T AEIIT 9 g & qraey § Gﬁ
Fg FI FU a8 qa WA § & ﬁtr/gmzr foar g=n awwr SR R
9g TH/aR 837 & WA I FgmAesr A= gy

——— e
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A ,
IN THE HON'BLE CENTRQL AIMINISTRATIVE TRIBIN AL
ADDITICN AL BENCE : ALLAHABAD,

CIVIL MISC,APPLICATICN NO, OF 1987
on b@baIf of
Union of India-- --Applicants
I

REGISTRATICN NO, 653 OF 1987

DISTRICT : LUCKN OW,
H irbhay Kumar and otherse~ --5pplicantsg,
- versus

Union of Indla —— -=Respondants

The humble application ofthe applicant
most respectfully showeth :




R
A
i (2)
1. Thet the full fackts have been
given in the accompanying affigdavit,
2 ‘ That on the facts and circumstances

stated in the acc ompany Ing affidavit it is
expedient dn the interest of justice to dismiss
the application with eosts,

‘ PRAYER

It is , therefore, most respectful
prayed that this Hon! ble Tribwmal may be please
to dimmiss the application flled by the applica
In view ofthe facts and circumstances stated in

the accompany ing counter-affidavit,

| y %W%

(N B,SINGH )
SENIOR STANDING COUNSEL
CENTRAL GOVERIMENT

|
‘/
|
|
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IN THE HON'BLE G!IT1§AL AIMINISTRATIVE TRI BUNWAL
ADDITION AL BENCH: ALLAHABAD. ‘

COUNTER-AFFIDAVIT

IN

i

REGISTRATIN NO,653 OF 1987
[

TRICT: LUCKNOW,

*
I

Nirbhay Kumar and g:th Orgm=- ~--4pplicants,

Union of Indla-- - --Respondents,

‘ 4 Y
affidavit of s TJ. R. Kawal
agq‘zd about 545 years son of Sri

A%‘PAYM @am” at rresent posted
as{( volindenl R0 8 Lw?
I,@wm.'«m  Aueknod

[

!

DEPQNENT

I, the deponent, named &bove, do hereby

solemnly affirm and state on oath &g under:

A‘“ o C_SQ——
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~ion, almegwith affidavit and anncxures and now is

(2

4 A
1, That the depoment 23 posted asL,MM

4 £:M. . L. W.Diysanlrtbegand 1s well acqualnted
with the facts deposed to below,

3. That thfe deponent has read the applicate

is a position to reply the same,

Se That before giving parawise camments it
is necessary to give certain facts of tiye case as
follows:

3-4 That it 1s stated that the petitioners

ara casual labours, They are engaged whenever

there is work excess or if the work is not

managed by the existing staff, of Group D, It 1is
stated that they are casual employees, They

have no right over the posts, as they are not
permanent or ragular emrloyees, Thelr sarvices

are liable to ba Yerminated withoul assigning any

reagon with one“month's notice,

3-8 That the gervices of petitioners were

terminated with one monﬁh's notice, Hence they hage



l

d\\ Nniteeey

(3)

i
4

no right to file present petition as their services
have already been teminated, Hence the questim
of their appearing in the sald examination does not

81‘180. ‘f

3+C That the petit ioners have taken no
recourse agalnst temiﬁation order but approached
this Hon! ble Tribunal It isstated that the

petit ioners were engéged time to time when
required but they wero not working throughout the
period as they have“mentloned. It is further stated
thét no appointment letter was ever issued in
favour of the petit ioners except they were
engaged for the work by approval of the

competent authorffy. Their engagement for working
were temmated.ywma@mm:ﬁmﬁingﬂ
mm: They are not gn{ni governed by
any appointmentfg“ letter,

4, Th‘at thecontents of paragrarh 6(1) of
the application are not adnitted as stated, It is
gtated thd no appointment letter was ever

issued in favour of the petit ioners, The




petit irners wers ompj.oyed time to time for their

engagement only whenever necessity arises in the
capacity of casuml labour on daily wages, Their

continued engagement was not considered necessary

dus to certain reasdne Jt is stated that the
engagement was term%natdd after giving one monthts
notice, It is further stated that the working

ol the pet it ioners ;rere not satisfactory, It is
absolutely wrong to“ say that the department was
satisfied with the working of the petitioners, It
is further stated that the petitioners are not
entitled to appear j'm the rogular examinat ions of
Group D catagory, v;hlch was held on 2,8,1987 ,

as their engagemenﬁ has already been terminated,
The petitinners cannot claim as a right to

appear in the exam?uatmn. However, as per the
direction of this Hontble Tribunal the respondents
had permitted them‘g to appear In the examinat ions
of Group D catagofy. It 1s emphatically stated

that petitioners had no right or any claim or
ent itlement to appéar in thei said examinat ion,

5. That the contents of paragraph 6( ii)
and 6(111) ofthe application are not admitted
as stated, However, it 1s stated that the
examination was poétpcned due to likelihood of a
Ah Q strike in the department, which was due to
e e ] ‘
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commencs from 14th July, 1987, In these
circumgtances the department had postponed the
examination for a short while, However, it 1is
absolutely wrong to say that the examinat ion
was postpmed with any other intention, The
patitioners were permitted to appear in that
exaninat ion, as engégement of &he petit ioners
were not terminated at $hat time, It is wheng to
say that for any other purpose other than the
proposed strike thé examinat lon was postponed.
It is wrong to say that the respmdents had
taken step in postpmjng the examination just to

justify the one mon$h's notice of termination of their

engagenentgs,

6=
ofthe application are not admitted as stated.

That the contents of parafirgph 6(1v)

It 1s stated that the petitioners are casual
is on the basis
of working and cont ingencies time t4 time, They

labours and their engagemant axa

are not enployaes to bs covered under article
311(2) oftha onstitution of India, Their
enployment is on the basis of engagement and no
appointment I;’letter was 1ssued, They are not
governed by any rules which are applicable to
other anplojreas of ethem departments, They are




merely governed by a circular on the basis of

- which they are engaged, It 1s further stated that
it is very much clear in circular that the
engagement of casual labour can bs terminated after

— ?-' giving one month's notife, The statugs ofthe
petitioners 1s nothing but a caswml labour, The
casual labour canﬁot claim the benefit of

article 311 (2) of the Gonsgtitut ion as no Government i

Order , Rules or Regulation is applicable to them,
Tre only option open to the respmdents was to
terminate their engagement after giving one monthst
not ice ,There 1s no provision under which the

AN \\ departmental enquiry could be made and order for

\ dismissal gould have bsen passed against the

3

)

)

J

/

petit ioners, except to terminate thsir

engagement after giving one monthfs notice, or

N { RS wages of one month, Under these circumstances,
3R :
e the respomdents had passed necessary and
Lo appropriate order a s per the circular under which

they were engaged, The question of juiors to
be retained does not arise in theix case, The
petitioners are not entitled for any benefit of

three-years continuous service, asthe petitioners

(%\\ accc ‘£
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!l
were jukt 1lke gcasual laboury It 1s absolutaly
wrong to say tqtt the petitioners had served
cont inuopsly fer three years, The petit ioneds =
were neither entitled for any leave benefit

- " etc. The quest ion of giving show-cause not ice
or affording any opportunity does not arise,
e That 1n reply to the contents of
paragraph 7 of tho application it 1s stated that
the relief claﬁned by the petitioners 1is not
maintainable as the pet it ionrers are no more
engaged In respondont-department 4s such the
pat it ioners are '_not entitled to appear in the
™ i
ZFONER Y sald examination, as engagement has already been
O ?
{’ S A\ terminateds ;i
(S0 ¥ / Rt !
by . - 1
* - v ) ;
, ‘t&‘: IR -
T \ ?\é “ o / i
\\ (OU” . ‘47 v :
S -T 84 That in reply tto the contents of

paragraph 8 of ﬁhe application it is stated that
though the pet 11: foners are not entitled to appear
in the examinat 1ons but in order to obey

the directions of Hon' ble Tribunal the respondents
had permitted tﬁem to appear in the examinat ions,

dv aceesS? '
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That the pétitioners are neither

temporary nor permanent employees of Govefnment of

India and their status !is of casual labour only
f engaged for particular ‘;‘Job time to time, Their
engagements were automat ically terminated number
of dates on whi theyycwere not engaged, They are
ndt entitled for the benefit of government service,
They are note entitled for leave etc, They are
paid their wages as per hours or their working
in a day, In other woi'ns they are nothing but
simply caswal ltabou:é gett ing wages on the basis
of their working houfs. Except this they are gettigg
no benefits hence théy are not entitled for the
benefit of article 311 of the Constitution of
India and C,C.S. Rules, Their terminations are

not to be governed tﬁoy any government order,

I% is furtf‘her stated that there is one
1ist which vas maintained in the office, for
casual labours and the petitioners were in that

1ist. ‘

That it is further stated thq{ the £
derartment takes war k from penal 11ist of casusal
labours which is maintained therein, This penal

dov ace e
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of casual labours is prepiared on the bagis of
the names gent by Employment Exchange, verified
by fhe department by asl{.tng police xagxk report etc,
and persons of penal 11"51: are agked time to time
h - for engagement of their work., The retitioners
are only in th‘;:enal 11ist of casual labours
and nothing beyond that,

Il
Il

I, the depmént, named above do hereby

verify as under:

That the contents of paragraphs J #
' 2 4
no. 4 1, 2, ;’?/ of this
affidavit are trus to the personal knowledge of the
deponen® ; those of paragraph nos.ﬂ 3N, 6,5 ‘4){
ﬂ g / 4are based onths

informat lons rece‘ived s these of paragrarh nos,

4 Hare tased on
the papers of tnlis case and those of paragraph
nos.& é/ ﬂ/ 8/ Jare baged on
legal advice of the counsel, which all I believe
to be true , that no pé,r t of it 1is false and

nothing materiél has been soncealed,

86 HELP ME GOD, /

QLO(\%‘L%UL\&_(Dw : Ol“ MLL(“X\

‘ DERPONENT
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I, V.P.Trlpath?., clerk to SriN,.B.Sigh,
Senior Standing COunsel‘; Central Government,
High Court, A‘IMhama ,_,Pdo hereby declare that
the person making this :i'affldav it and alleging
himgelf to be the same :‘lis known to me from perusal

of documents produced before me,

!

| 4
So}e}nly affirmed before me on the /¥

th dai of 67‘ 41987, by the deponent
at ¥55 &Ms/PM. who has been ldentified by the

person aforesaid,

I have satisfied mygelf by examining
the deponent who understands the contents of this
affidavit , after going through the same,

OL\ SRS AR

( %er T T cadasaneR
Cor ™Mo

%@%’

| 4/°8".‘
L




A
G.1. Ragn. No.653 ef 1987
Firbthai Kumard others v/s SRM ‘L¥* Dn. lucknow & Ofhers
REJOIDNDRR 20
i .
4 The Reply Affideavit filed by the lsarned Respondents on 15/%/87

(1) raras 1 to 35 No Comments.

~(2) Peres 3A,3B & 30~ In reply it fs sulmitted that there

¥

(3)

geens to be o great nisgiving % the iearned Respondents
The applicants thryougd this present applicetion heve
simply Tequested pemmisasion to Bppear in the Recruit.
nent Bram, of Oroup 'D* mplofooa for which they are
fully eatitled ap per D@'s letter No. 269/142/75-STB I
dated 26-3-T76 spvended at page 8 of the paper-took appli.
cation. No doubt the applicsnips have ro'ceiud one month's
notice for ternineting their smployment tut trt 4s a
totally desputed issue and thn lpplia;ut' s appeel {8
already pending oonsidmtioi of the learned DPY Imcknow.
Or the dats of Mx2m, the applicants were in servioe ae
casmal labourers and cdgual latourers are eatitled as
sforesaid to appear in the exem. Rather the learned Res.
s hisself permitted &8 no. af casutl labdbourers sven Jjuni-
ors to the spplicants , t l}é}p‘l‘ In the Rxam. As the
contemtion of the learned Resp. ‘The question of their
appearing in the ExAm does not Srise’is anything but corr
ect. f
Paye 4. Denied. The applicants are mo doubt camml 1a bourd
at they countinued to be engaged regularly for 8 hours
a day and were required to ﬁrfm noet important duties
like mailmen of Regn. & Farcel Manches. Atout their
unmtisfactory work they aré hearing 1t for the first
tine.

mﬁ% %@‘&%\»\ S
Q\/\TYF@\/\J 4/1/)/ !
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(4)

(3)

) %\,} |
$o
- 2 - |
para 5= Denied . The order of temin&-tion being under
congsideration of the appeliate authority viz. the DPS
Imcknow, would not be proper to be; discussed here.
para 6= Denied. It ks been held l,iy the Eibn'ble SC
in 2 mumber of cases tha% §D Employees and the Casual
1abourars are Govi. Servantis and they lave every right
to take the shelter of Art.311(2) of the Gunstitution
fust llke = permanent fovermment Servant.
The learned Respoﬁdent% h_és gone much agtray
from the point at issne, The applicants have never
denied that they are Casmu3l Iabourers and their services
are algo likely to be terminated with one month's notice.
A1t their clain is ;
(&) becauge they have rendered more than 2 yerrs of
satisfactory service ag a (%mal l2aYourer.
(b) because as per D,G, P&T‘. New Delhi letter No.269/142/
75-STB I dated 20-3-76 cited atove the applicants are
fully entitled to appear i!li the Recruitment Bxam.
for Group 'D! cadre, ‘
(6) becauge the learned Résp. has himself permitted
a no. of casual laboureré even juniors to the applicants
%o appear in the $xam. vide his Meamo. No.B~2/174/Rectt/Ch
111/ 87 deted 15-7-1987 Appended as Ann. A IV on P.13
of the paper-book appli@tion
(d)because there had ne*ver been 2 single report agsingt
the applieants as regards their eatisfaotory work.
They fully deserve to be permitted to appear
in the Reeruitment Em%ninaticn in question,

4

GV T s7ey JT-""&{L%%E &MB\%

(lj'j( an \9\6 l(;i{

R BTN I
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¢6) Peres 788- In reply it is suxtmitted tiat the learned

Respondents kave miserebly failed to controvert the 1
\ ‘f |

allesetions %/% thaz applicants . Rather they hawve
LBQ P>to confuss the iss&’l“}m by de2ling 4ith facts auite
\ ‘
unconnected with the &‘;se hence the applicants are
fully entitled to get the reli=fs sought for.
IN VERIPICATION

We, Nirblei Furar, Unmashanker Dwivedi, Amup Kumar
Srivastava and R jesh Shukla cagual 12bourers of

M3 'Ly' Division, Luck*xow and all residents of ILucknow
do hereby verify that tl?le contents of 1 to 6 above
are true to our personail knowlsdge and belief.

Noxthing material bag been concealed.

50 help us GOD-

ﬁ_a}:ﬁ TR LT @&M’M 2y %%'ﬁz)qﬁ

A 4T g \f@“;
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Misc Petitiion , lqjé%_ of. !9 Lp
. o
in Vedo/ToAe é? $5 OF ek “ '?2
i 1'. : }\L'Xl};(‘/\ok\,k K\'\MCL\ Jippl"mant/appallant.

&

Varsus

R M S g\k‘b\“ L Lo

Respondents/Defantial

—
<
L=,

T otjce that the ccurt will,bs moved by the order
signed on égiz Ll’ the day of }9 -— 1990 .
at 10.30 U'cléck in the forenoon or so soon dqege after

the noticed on their occassion can be heard. .

the object of the motion is hereby irdicated by

A copy of the Application 1s enclosed herewith. +he further
notice that meanvhile this court has bzen pleased to pass
that followlng orders

R Y - L4

Dated*this thé - 16 th. A Y ey 0f 109

7 hine.9-

Signature

.3

. T i e i e an o e J‘L /1/5;\/{1
Tt Tt Rtee e oo - hdvocate of petiticner - -t o - -
T S -Applicant/Appalldnt - =
A T
= - == --o- oo Petition/Defangent in not
Lo ‘ | o

+ Advocate op record for the opposite party - -

Respondent/Péfendant, -

oD

- ‘ i) W
’ ffu- (A5
L
¢7Ag?? ~ QAG\

AP T
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| IN THE CENTRLL ADOIHISTRATIVE TRIBU WL ALL.HABAD
EXPIOITE APRLICATICH wio ’J-‘i/fs ?/HWO
I
REGISTRATIC: ICL.653 COF 1987

Nirbhai Humar o « « o VETSUS. & o o Supdt., R,M.5, Lucknow

The applicant most resPecthlly showeth as under :-

1+ That this petition has been filed for permitting the

applicant to appear in Group D (Test category) examination held by

the respondents,

2, That the applicant by thz order of this Hon'ble Tribunal
appeared in the said test but their result has not yet been

declared as this case is pending.

3, That the result cf juniors tc the applicants have been
declared and they have :een ziven regular appointment whereas the
applicants due to the pendency of this case have been deprived of

their employment and they are sufierin; a recurrinc loss of their

pay every mecnth,

4, That the applicants are unemployed persons and they do not

have any other means of livelihood,

it is, tharefcre, prayed that the Hont'tle Trilunal may kirdly
e pleased tc expedite the hearing of this case in the interest cf
justice ptherwise the applicants will suffer an irrepairahle lcss

and injury.

, d”'t&‘(“
Dateds /‘4'{4, 44\5 /&,c; o ; SATI3H DsIVEDI)
' _ CCULSEL FCR .PPLIG T3

| A2

\




-

! LYl

IN TIE CEWTHAL ADMIWISTRATIVE TRIBUML ALLAHABAD
EXPEOITE APPLEATION dne 294 4 (470
I '
REG ISTRATION (04553 OF 1987
Nirbhal MIPer o o o o VOTOUS. ) o o Supdt., R.M.S, Luckrew

e spplicant mest mapucq!ffully shawsth as under g.

1. That this petition has boen fllad fer parmitting the
spplisant te sppear in Greup O (Test eatessry) examinaticn held ey
the respendents,

2, Thet the spplisant by the erder sf this Han'sle Trisunal
sppeared in the ssid teet but tiwir result hes nat yeb Leen

deglared as this oam ia ,and}mo

r

Je Thet the result ef juniers te the anplicante have besn
deslarsd and thoy have bheen given resuls appeintasnt vhereas the
applicantso dus ta the peui-néy of this sass have besn deprived of
their ampleyment ard they axé suffering a resurring lese of their

pay every month,

4, That the spplicants afs unempleyed persens ard they de net
have any ather means of )ivelthaed,

PRAYER

I is, thersfsre, praycd thet the Hen'ble Tribunal may kindly
be ploased te expyadite the hnzing of this cese in tha intsrest o
justicu stherviss the spplisants will suffer sn irrepairshle less
and tnyry, "

Dateds / et 91"—5 /GI 676? cw&g;:z:gﬂo:m?!'




Y

s
\
S A o
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HOTIDE F MOTION
Misc Rtitiun &9 S of |4Ge
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signed mn ZH < 220
at 10,30 Qfeclock in the forenoon or so suon ti

dchqggrbmﬁ

) pi'cant/apLJlTant.

&_0;‘ KE. &= ‘A.~_»_V - ‘, A v ‘_ - .->.=.;. b

Varsus

s

"~

= =1

0\6\ Si:&ﬁi ,gg M-S M# LIV spiindénts/Defantial

Te ke nuJ}ée that the court will be moved by tac prder

O the day of _

the noticed on their occassicn can be heard,

the cobject of the motion is hereby indicated by

A copy of the Application is cnclosed hchW1th.
noticec that meanwhilc this court has becn plcascd to pass

that following ordcrs

@\

To

%0”( a§\®\?\ ’

Dated this the 2 e

sc uftCP

Signgture:

fidvocate of pcetitivner
Lprplicent/Appallant

or

Advuocate un rccurd for the oppusite party
Respondent/Defcendant,
So(T) |
: QPpr
v V‘f-ﬂ;"is ’/Z(io'rS
be][m“' Dg‘”’; 7'” T
25840 peyge

Pctitian/ncfandent in nct

The further

dqy of ”“ﬁé-‘;ggo
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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL ALLAHABAD
M{sc, Petition No, "9599;} 1990

On bahalf of |

Sri Rangl Lale o » io e o Rpplicant

In '

Registration No,653 of 1987
Ji
Nirbhai Kumar Gupta & others, 4 o ¢« ¢ ¢ ¢ « o o PBtitiomers

il
Versus I
|

|
Supdts R.M,S,Lucknou & Others, o+ e « « « se « o Respondents

:| ;

The humble petltion,ofn behalf of the pstitioner abovenamed
! '

most raspectfully showsth E!aa under g ‘

!
1+ That by order dated 14,5,1990 the petitioner was
permitted to appear in tha: receuitment examination for Group "
(Test Cetegory) post uhicl‘;! was going to be held on 20,5,90 but thy
sald examination for the riaasons knoun to the respondents uwas
i

postponed on 20,5.50 and t:ext date for the examination was rot

declared, i
|

i
2¢ That the said axan!finati.on is likely to be held in the

month of June 1990. i

3¢ That the respondants told the petitiomer that unless he
would get a fresh order f;ivr sppearimg in the examination, he would
not be allowed to appear és the order dated 14,5,1990 was only for

the axemination dated 20.5.1990.

4, That since the Hot'i\h"ble Tribunal has passsd order
regarding examination whltf;:h was going to be held on 20,5,1990 and
the same has been postponéd, therefore it is expedient in the
interest of justice that -%:ha Hon'ble Tribunal Pf be pleased to
pass a suitable order dir%cting the respondents to allow the
applicant to appear in thtli? exanination scheduled tg be held in

June 1990 otheruise the aﬁ:plicant will suffer an irrepairghble
@; ,

loes and injury, : @Afg




-2 - f E%&
PRAYER )

It is, therefore, pﬁ?yed that the Hon'ble Tribunal may
o dbsuel Ho Suspendont™
graciously be p1eaaed>§a permit the petitiorer-spplicant to

appear in the Recruitment ‘:Exaninatiun of Group ED;(Test Catsgory)

post which fhaarsxxxhesisa is 1ikely to be held in June 1990

or theresafter on any subsequent date in the interest of justice,




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
0.8, No, 653/87

5 Nirbhai Kumar Ggpta ano othersee-e<Applicants.
ﬁ Us,

Superintendent R,M,S5.Lucknow Division,

‘ Hazratganj, Lucknow=1,,,se000es0..Ra8pondent,

o 14/5/% Hon, Justice K,Nath, V.C,
Hon, K, Obayya, A.M,

! This application is for permission to appsar in

) the recruitment examination for groép tp* (Test

! category) post which is going to be held on

j 20/5/90. Opportunityuas given to the respondents
. to file objections, They have not fﬁled any
objection, We therefors direct the OPs, to allow
the petitioner to appear in the afgresaid
recruitment examination subject to. further ordera
of this Tribunal and subject $e further to the
direction ., The Result of tha petiticner will not
be declared till further orders, The office will
furnish a copy of the order to the applicant'a
counsel within twenty four hours,

ada ‘.d

~ AN, v.c,
) QT C |
e, QJ\% 19

L WY oy
Centrz, oo T ar ve Tribur s

cal-iuibad,
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IN THE CENTRAL ADMI.IS[RATIVE I RIB AL tALLAHASAD.
MIoC, P-TIPION No. 72Dof 1990

(On pehalf of Rangi Lal, Applicant No0.5)

in

653 of 1987

Registration no,

Nirbhai Kumar Gupta and others. . . . .Applicants.
Vs.

Sup- rintendent R.M.S.,Lucknow Division,

ﬁazratganj,bucknow-1. Opposite party

The humble petitfon of the applicant apove-named

most respectfuily showeth as under.

That the applicant and 4 others filed abovenoted

1.
application for directing the respondents to permit the

applicantCto appear in the examination for the recruitment

of Group 'D*' post.

That in the abovenoted case the Hon'ble Tribunal

2

by order dt.30.7.87 pérmitted the applicants to appear‘
in the said test. |

3. That due tqfserious illness, the applicant
could not appear in ﬁhe abovementioned examinatioa,

2hat the aﬁplicant sent an application

@}_ . 02“’,// T

4.




2.
alongwith medical certificate to the respondent and

made request for permitting him to appedar in the said

examination put he was not allowed,The copy of application
and medical certificate are beingy filed herewith and marked

as Annexure nos I and II to this application.

5. That the respondent vide order 4t.3.4.90

puolished a notice for holding recruitment examination

on 20.5.90 for group 'D'( Test category).The copy Of notice
dt.3.4.90 is peing filed herewith as Annexure no.3 to this

application, ' |
. ;
6. That the applicant has sent an application along

covering !
with sgxmenimy l=tter on 14.4.90 for appearing in the

_ I
said examindation dt.20.5.90 through Regd.post. The copy

of application form and covering letter and postal receipt

are being filed herewith and marked as annexures 4 to 6 to

this application, i
J

I

2. That thereafter. when applicant contacted the

respondent he told that.hé would not be allowed to sppear

in examination dt.20.5.9d unlesss the Hon'ble Tribunal

permits him to appear infthe examination.
i
8. That if the applicant is not permitted to appear

in the said examindation dt.20.5.90 he will suffer an
irreparable loss and injury.
Praver
it is therefore, It—is-therefere praye%nijcgﬁ
0s

A




3. 4

il

\r ’
that this Hon'ble Tribunal may graciously be pleased

to permit the applicaant to appeér in recruitment

examination for group 'D'-(ﬁést:Category) post which
, - :
is going to be held on 20.5.1990 x@ oOr

pass such other and further order as this Hon'ble

Tribunal deem fit and prop~r in, th¢ circumstances of

the case.

Verification

I swear that the the c¢ontents of paras 1 to 8 of

this application are true to my knowledge and believe
that no pirt of it is false. I affixed my signatures

below this application and verification clause this

15.7%day of aApril, 1990 at a.lahabad.

. & o0
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Ph. Resi. : 82816

= %@ Mrwa | AKASH CLINIC /¥ |
' 3.5.c. 8.U.M.S" LLB. ; Crossing Nakhas )
! Lucknow. '

Plvsician & Surgeon
|

Ex. H. Officer T. T. Medical
College, Lko.
o' ege. ~"0 ,;,‘ Regd. No. 5105
|

Ex. H. Officer Distt Hospital
Unnao {U.P.) }
| Dated....2T ...Z...'f.....wa‘.?.

Ref No.... /\/,)/),
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;
0ffice of the §: *nerivtendent R.h.s. LW DN, Lucknow-—ZZGOOl.

(} .

Mermp NO.-B-Z/RG = 2Atment/CL/C~I /90 dated &t Lucknow the "0,

Jubject t-Recruitment of Growp ‘! (Test Caticyory) informat:-
in respect of vacanciés for the year 1989. .

N

- :’. - }‘

(I XN YR NS fl

The recruitmont test examination is tto be held on 20-5489 -
and v.mam:.y position for ths said examinatian Dnlt-wise is 25 wndox.
[ 4s p\,%'\ Départmental Rules 3% vacancies of whole of the vacantics
are wserved for candldates recrulted undaa.j relaxation of Hulos:
. _ i

81.No. Name of the Unit, Total No. | 0/C -S/C  §/T.

. - ___of vacancies, ' e

ie 2 L - 4 5 6 .

l.  HRO'LW!Dn.Luckiow % 1 8 1 - |

Re . SRUYEWSIn. -Bereidly: | 3 -1 2 1 -

3.  SRO 'LW'in. Kasganj - _ 1

4o - §RO 'LW! n, Shahjabanpur 2 1 - 1

Se TN Ld-Ist aan e Lucknow hy nf h § - -

6,  TEM LW-IThd Sub T, Luckmow -1 | 1 - = -
Totale 7 b 13 2 2
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. ~ |
@Eﬂ\ﬂ[ﬁ%&ﬂ_ ADMENH@FRAEEV[ TRIPUNAL

ADDITIONAL BENCH,
23-A, Thornhill Road, Allahabad-211C01

Registration No. 3 £ of 1988

0+ b
APPLICANT (s) . ”Q”‘g./k Le Hethe

POOTI048 wes 209 T DI040 -G89 SSEINEISIINIEPILED SRGLE0D 100 FUDD 900 0000 S560 B0 1800 S0~ 1000 0080 FO0E

f\

t i-
\Ve
RES PON DENT §'\::boouc. u‘fuo. mn‘glusr). nciuuuo&o S8e SOu 48260068 -"”é"t%as&éf}?“:f;"fsh‘é‘fll%/
"H
s
Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent ? N%
2. (a) !s the application in the prescribed form ? \‘g

(b) Is the application in paper book form ? \H

i
(c) Have six complete sets of the application \a(g Y ast %M

been filed ?
3. (a) Is the appeal in time ? s

(b) If not,- by how many days it is beyond —
time ? 4

(c) Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation;Vakalat- v%
nama been filed ?

5. s the application accompanied by B. D./Postal- \\8
Order for Rs. 50/-

6. Pas the certified copy/copies of the order (s)
against which the application is made been )
filed ?

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in \\8
the application, been filed ?

(b) Have the documents referred to in (a) |
above duly attested by a Gazetted Officer \‘5
and numberd accordingly ? )
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25/4/89

30/6/89

q
7y

! CaMeA. N0O.53/89(L)
I’ in
O.Ao NO. 365 Of'1988

Hon' Mr. D.S. Misra, A.M. |
Hon' Mr. D.K. Agrawal, J.M. (
s r

An application for the amend%ent of the application
has been filed ggrbggglgpgfigggtapplicant. The
learned counsel/is directed to file sufficient

extra copies for service on 1he respondents who

may file objection, if any, w&thin a month,

List for orders on 30-6-89,L The name of the learned
counsel for the applicant b% corrected in the cause

list properly. Shri P.N, B?jpai, learned counsel

for the applicant is presen?.
S@ ,’j \s '
J.M. !{ A.M. m
(sns) L2 M 9w em
W CL’.‘ Lg 4-€
Lelna € L

Hon' Mr., K.J. Raman, A.M,

|
Hon' Mr. D.K. Agrawal,J.M. |
[

Shri P.N. Bajpai, leamed ?ounsel for the
applicant is present. Cop%es of the gpplication
for amendment meant for-th% respondents have been
served by Shri Bajpai to a#representatiVe of

the respondents who is prﬁbent in the Court.

The respondents have file? objection in respect
of the amendment application. The counsel

for respondents is not présent and an adjournment ) /J‘
has heen sought on behalffof the respondents.

The case be listed feor orders on amendment

application on 2-8-1989,;
| ASQ%>
Kk@%}(\—& 1 -
J.MQ A.M‘

(sns)
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CENTRAL ADMINISTRATIVE TRIBUFAL,
j
LUCKNOW BENCH g

T.A.No,653/87 T
(0.A.No,365 of 1988)

cenan Applicants

Rangi Lal & Others

Us .
sses e ! ReSpondents.

Govt.of India & COthers,

Hon. Mr, Justice U.C. Srivastava,
Hon.ff, A.B.Gorthi, Member (A).

]
(By Hon.Mr.Justice U.C. Srivastava,V.C.)
Since common questicnsof law ha®’been involved {

in these 4 aprlicants' cases they have besn bunched

f
together., The namss of these apblicants were sponsorled
|

|
by the Employment Exchange anc they were recruited as

[

!
Casual Labourers after interview. They wers appointed

[
preak in theilr services:
i

According to them there was no
[
when they were terminated, Prﬂor to their termination,

|
between the year 1980 to 1983 én daily wage basis.

o
accorcing to them, they have nét only attained the

]

temporary status and benefit b%t also as that of

permanent status and benefitslgs decided by the Jupreme
%W - 'V/

Yantea Pal Yadav's case. It was L
|

Court in the case of
“ {
thereafter that, that the respondents decided to hold
!
an examination to regularise the service of various

|

employees who were yorking oﬁ daily wage basis, but
I
the applicants uere not allo#ed to appear in the

examination., The grievance éF the applicant is that
, _

.’4 - 2y - -
they were not allouyed to apppar in the examipation,
[
and their services uvere terminated, but the
S . . . I . s e
juniors yere retained 1in tﬁe service. The termination
I
of the service of the applicants has been questioned
I

2




I

—2-

on the ground that such . retrenchmen% is in v iolation
e Industrial Dispute

of the—ruires—wunder section 25 F of fh
WA o b '
’:23&:9?‘2; Claim fhat thoy A

Act . The reSpondents'have
haveioobiissued any appointment leJters to the a=plicants
and they were engaged in temporaﬁy employments whenever

necessity arcse and it has not bgkn denied that they were
but for a temporary :

continuously engaged in Service, |
break. It was also admitted th%t they were not allowed

i
i
[

to appear in the regulamisatioA examinat ion but they

were permitted to appear in thg examination in pursuance
to the order passed in July,‘3987, but they were
terminated since their_perforﬂgnce wvas not found

satisfactory., It is strange‘%hat the respondents

r a ‘v
discovered that the service jof the applicants wuwere not
Véars of service., If the

i
i
/

W

services of the applicants
J

ere not found satisfactory
whey they were allowed to éontinue in the gervice is

satisfactory after so many

/
temporary status,

[

not explained., After continuous service for so many

fary

years the applicant attaiéed
Instead of allowing such] benefits they were not allowed

to appear in the regularisation examination and they

|
i

were Tremoved from service while their junoirs were

retained in the servicez
2, Under the orderﬁ/of the Tribunal, the applicants
3hall nou appear in tné examinat ion #Hre—exomimetien and the
results will be declaﬁed and in case they AZSS in the

Even

examination they willf be taken back into service.
to the applicants are

otheruvise, since thefjuniors
retained in serviced the applicants will also be taken
No doubt, if

[

back and alloued tofcontinue in service.
qualified fior regularisation, they

®e o .3

[




|
I
N
-3 ” P\
, \
will be regulcrised on due dates thoug‘ih back-wages
!
may not be given. In any event, the apfkplicants will .
be re-appointed into service. o ordaﬁlr as tg cost.
! ' T’W Vice~Chairman
‘,I
ii L o .
! < Jat ed/ 6 apri1, 1992, Lucknoy.
i \x !
b '
| (tgk)
1
\
|
S
i
&\\/
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i
\
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' |
|
|
|
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?\’C’
Application U/s 19 of Adminstrative Tribunal Act, 1985

FPiled on 17/73%/1988
0.A. Registration No.3¢y 0f 1988

signature Of D.R.(J)
In The Central tdminstrative Tritunal, Allshabad-l
Between
Rangi Ial & 4 Others ceeeseseses  Applicants
AND

(1) Supdt. RMS 'Iyt X
Dn, Incknow-1 X |

X seerssesnsve Respcnd@ts

(2) DuP.S.y Incknow X
Region, Iucknow-1

INDEZX
Sl. Annexursa pParticulars 0f Documents Page No.
No. Marked ; ,
1 - Application 2 %o o
2 A=I DG P&T No.45/24/85-SPB 1 T
dated 21-8-83
A-II Appointments letters &y
A=III Memoe No.B2/174/Rectt/Ch,IIT (72 /]
| dt.7-7-87 from Resp. No.l
5 A-IV Meno. No.7-16/Term./Rangi Is1 (S5 /B
_ etc./87 dte20~7-8&7 from Resp. 1
6 AT Appeal dated 8-8-87 to DPS Iko. /U7 /7
i) . .
(R\K.Tewari)
Advocate -
154,Pursho ttamagar,
Allghagbad.l6
TR 357/

3 “‘ﬁi“"&%aiz

215134 GHR_Tdhj ﬁé’{\T/ CLTHUT LA
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N
Details of Applicatio _T,

i
¢ 1- Particulars of the Applicant :— _ .
i i

FV&J (i) Name of the Applicant Rangi Ial And FPour Others

(ii) Fother’s Name As detailed on page 2 i

dii Designation &

Office in which employed All the applicants are the Ex -Employses

< .
: of Eead Record Office, RM tZvt Division,

(iv}h.iiﬁce Address
ddress f . Eagatgmj, ncimowl

(v) Address for scrvice.

.of all notices

2~ Particulars of the Respondents :— - ' ‘,;
(1) Supdt. RMS 'I¥' Divieion, Inmcknow.l

N Name &/Or Designation
(2) D.p.s., Iuck‘now Region, Iucimov-1
1. 2o

(o0 M G o Nt e

(ii) Official Address,
- _
’(/f"if‘) i 'C/‘ 2AA 1" :

(iii) Address for service Sl (o
of all notices y . /vv‘-' 9 P n .
. - s
3- Particulars of the order against which application is made *— ! }""’ e ’
(i) Order No. ?-lG/Terminatio S ’/
n/Rengi Lal etc.f87 | /
RICIAS

20-7-87 at pages  tp

(iiy Date
Supdt. RMS 'IIW' Dno Iuch:lOW—l

(iv) Subject in brief ' Termination 6f Services /
o

(iii) E&sscd by

T e
. i

4~ Jurisdiction of the Tribunal
The applicant declares that th> subjeet matter of the order against which he wants rcdressal
!

is within the Jurisdiction of the Tribunal.

5~ leltatlon
The applicant further declares that the applloanon is within the limitation preserlbcd in

section 21 of the Admiaistrative Tribunal Act, 1985.

6~ Facts of the case
The facts of the case are given bclow :

kA\ %‘)u}\)@ﬁ 3\\\L8353; e )

- /L-' B E s ]{J (,\) '\’0{‘;(4’

w_‘)ome@m( Bjeedl
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e
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termimated from the ecrvices,

(4.1) ilbat tae apydicantg joinsd the 6op.ri- 1
Iﬁﬁ‘ﬂt 31’1 4.11.30. 3.11.\50,;’ 1013.73. 1&3.1.5'0 b
184,1,3% respectively on tae poct of cacuul

labour on dally wapece, THOI€C 4o mo oer2d in
garvican 111l 2.8.87 w@%n tary, dsvc uoen

(111) That the work and conduct of th ansll-
¢2n® remained anlmaye Pﬂéirch%nry ani there
was nn enmplimt nraiw*t thay fra: 0Ny Gornir,
(1v) ihat tac ap, licqhtL dad ©2apl  L04 wole
taan ope ycar sfrviessjand thgy are cntitl ¢ )
08 Péulurics om ?vﬁir(postﬁ trosting tal2m =o
a prraanang ﬁleOu(GBw | |
(v)  Taot tao pftifﬂnﬁ re Lave acgquired tar
norition o€ & r&gularﬁﬁmnlﬁxﬁﬁ corTanont
cuployce ans they could nt b2 ouctsd Lram tio
girvicoe iv fhﬂ ﬁaﬁnqgg ad@~p*ed by th? Cpue

sartice, /

(vi) 1naat thr a»p s19camte spe ~nt1tlod 79
pot tae bonofit of P[ful'?ffﬂﬁiﬂﬁ 1™ T 1
af thn Juipment o2 th€ Lnotols Jageeme ettt
of India parcerd 47 ﬁki* Jetation T, 373 O £
1036 D2ily ?ofﬁﬁ-cqzual lisour 7o, 1mi9n of

Tnd3ia vrporded iw il ty tiv CLriocunal

i

fadements 118 (1) %Jzﬁ 5y,

!

(vit) Taat a8 1 ywitule Lupr mo eyurt e

Air~cted in tae Ju,ﬂmﬂﬂt t~ the aut eritlee of
tus departrent to prop.re 4 CCITTT om a4 ratinnd
-1 basis for abﬁdﬁV1ﬂg v fo¢ 2B percidln ta”
casual lopdours thy nave trcn continioucly
thﬂ "o y~ar in tht “Cpert-

Rﬂ;—hb ;__‘

orking £ nore
mont o the apalignnte heva completed mord thes
lin th” “aprimnt,

5 yoore sCTVicoe,

{vi1t) Last TLD Cpue TorPtics 1wyl a7CLLVE

216 tus examasiion 1o cepulorict t” crrvic
|
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' J
b 8- Interim order, if prayed for— N 1L o ",,'
I H 9~ Details of the remedies exhausted : u}'
i : The applicant declares that he has availed of all the remedies available to hxm under relevent
They preferred an Appeal to the learned DPS Incknow

to .

ﬁ;* service rules—
on 8-8-1987 vide copy at Ann - V on Pages
Ag the same ranained unattended for these last seven months

hence this application is submi‘b‘bed

;/

i 10- Matter not pending with any other court etc. :-
The applicant further declares thai the matter regarding which this application has be:n
made is not pending before any court of law or any other authornty or any otherb ach of the

Tribupal,
11~ Particulars of the Postal Order in respect of the application fee

1

]
i) No. of I.P.O. DD6/531299
(i) Name of Issuing P. O. Allaha'bad H.P -Oo
(iii) Date 29..2-1988 :
!
(iv) P. Q. at which payable c Allahabad H. P. O.
12—~ Index- An Index of thé documents to be relied upon is eﬁclosed with each copy of this application
13- List of enclosures :~- '
(i) Vakalatnama r
((ii) one I, P, O. for Rs, 50/~ ;?P‘
/ | (iii) Five documents Fo be relied upon ;
' | . In Verification
YWP Rangi Ial & 4 Othergo Shri as detailed on Page 2 aged
years R/O Iucknow f and workmg a8 EDMP RMS Lkdo hereby
verify that the contents from 1 to 13 are true to my P, rsonal knowledge & belief and that I have not
suppressed any matenal facts, ; .
. . j s \ \‘ Y ———
Place- Allahabad / BN
Date 17/ #8. - < SlgngtuZe of alg)ﬁcam
u‘"l (3 2 J\iv\-\~ o ‘ hS (\
) 3 l\ A—jL\_ \)L ¢

To
The Registrar, Central Adminsttative Tribunal,
. o
Allahabad--21100] Q]\;I@W COReEEEIR >
) DHIL GFAT
R. K. TIWARL | 22
S ) =l o —
Vv ) e “F T S5y
‘ / -
‘549 Pu‘* U :\a;af
(I\" O
A“d. a uéi—:t)
|




/CO“J of

| “=39/Ch.
" othery.

Sub -

J4uust 1983 % +he Du P&l wew Delhi.iddressed *o +he

Zetrenchrent of Casual L”)OUVQ/LBAG““I“ when
is

~uide liues for retrcuichrent

ated 21

411 Haad~ =f
N.wec++/

cd to +hls CfflCD alonswi+n

]

;“ —

/*herc

mxka® corrunication o.‘r5/24/35-SPB 1-
d hy PMG UP Circle,Tuckinow's

V/5 d+d, "_1-87 address

. ***

work +o en~a~e then,
- YTy

lﬂ

]

I an direoted to erclose a copy of the orders” issied
orn 5th of
or. the ahove subgcc+ for iuformation aud ;ecesqqrw

[
iy

ril, 1983 by the STL Sectinn of *he D1rec+0ra+e
ac*tiniy,

L X &

C'“y of the let+er np. 269/23/33-S¢1 dated +be o+hc of rril

()3 fI’Ou
Subis=~ ha*renchmeny of Casual Maxdours when xhgxis There

1 is 1o work +o ensasc faex.- : ‘

- Wk . ~ B L
I an directud *o invite a reference +o +hig latter

J,.23—11/77—SH/STA,dd ¢d +he 22pd of cetoher, 1 88 i whieh

2f casual Lazdoor fW et there

(37H1<,(5d1w7

R AXR

is ©» work was 1soued - -
. I+ hag now heenr Brou~ht +o the rotice OF thie office
by +he staff Urion #hat +hesc fulde lived are no+ beiin
obecrvid hy sorc units while re+rcnchine dasual nazdoors
iac.;cr song servins for lopoer jcriod art rotronched and -
s0irs haviny less scrviec arc 2llawcd +o éon*inuc.This is
“1fbly uugus+1flfd is,*herefore,rciterated +thet in 1o casc
the scrviccs of Sublﬁr casual lu. sur shouldibe disrensed
with~af+er retainii~ +he juuior cnsual lubeur 1r any uiit
duc +o no wnrk.’ - -
"You arc thcreforc,requestrd +o issuc” qu1+ hlc instrue-
ticos +o +hig cffect to all corecrnsd ur,cufly. ‘
sa/ - /
Por Prgtragtor-Gencral,UP
]
/ o
¢ B=2/Eat++/%17./Casunl Labours' Datcd at Lwj+hesy 1 =2-043 -
Ceyy(farwnrdod for iunfeorration & o ocssaryfac+ict and ~uidape: +os-
1. HHYO “kS (O)DlVU.LhOkH“Y - j
24 A1l Si0z of +his division. /
3, SuM (S* . )Tuckncow wliS,
/ 4, All Ixis of this divisicn & P. I.iuok 0V nMS,
g Officec Cory aud. Srarce.
e + . T
CCompliane. may plcasc made '1“15* RUE CoPY
;jf,- (& . l'cu:czwz Advo.,
'\fkl@/_ ’,‘ -
For JYor Sﬁﬂ t +
C)<<TET‘ { crintcndcn

b
n.}.S.(O)D1v1°1mn Tucknov
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Annexure A = II
offic;e 0f H.R.Oo RMS 'LW' Dn.

Indisn P&T Department.
Certified that shri Anup Rumer Outsider Casual Iabour

has worked under HRO RMS 'IW' Dn. Iuclnow wee.f. 5-11-80 to
11-9-.86 as and when rsquired on duty. His services are now no
w_moTe required as per orders of SRM 'LW'J Dn., Iucknow Memo.
?\ No. 7-16/Termination/A Kumar/87 8% dated 20-7-87

o Sd.S. Hath
TRUE COI YHRO RMS 'LW' Dn, Incknow=1

) '\Q\,JE(/\/\J*’W

o deuLibe XT’U

24—8-87

Indian P&T Dep ar'bmmt
Office Of H.R.0. RMS ‘I’ Division, Incknow=1

Certifiod that Shri Rangi Ial 0/S Casual Iebour

has worked under HRO BMS 'IW' Dn. Incknow we.e.f.23-1-83 as

and when required on duty. His servides are now not required
as per orders of SRM 'IW' Dn., Imcknow Memo. No.Z/16/Termination/

R.1a1/87 dated 20-7-87.
TRUE COPY Sd. S.Nath

25/8/87 HRO RMS 'IW' Dn. Iucknow-1

{ (R . 1’. (ﬁu.«-b d/b“
Tndian P&T Department

Office O0f HRO RMS *'IW' Division, Incknow=-1

Certified that Shri Uma Shanker Dwivedi S/0 Shri
' )/ K.N.Dwivedi is working as casual labour under HRO RMS 'IW!
’ Dn. Incknow We€e T 20-1‘-19830

Purther in Compliance to Su dte RMS 'IVW' Dn. Iucknow

Memo. No.Z-lG/Termination/U S Dinedi/S'I dated 20-T7-87 the
gervices of of shri Uma Shanker Dwivedi are not regquired in this

Office ﬁ‘om 20=E=8T«

TRUE

‘ UE Copy Sd. S.Nath

22787 Qoo o . FROEMS 'Li' Dn. Incknow-1
(R . 7euwu AW

Indien P&t Deparmtment
Office Of HRO RMS 'IW' Division, Tucknow-1l
Certified that Shri Nirbhai Rumar Gupte s/o

Shri M,P.Gupta is working as casual labour under HRO RMS ‘'ILW' DN

Iucknow weeefe. 4-11-80. Further in compliance to SRM 'Iw®' Dn.
Memo. No« Z-16/Termination/Nirbhai RKumar/87 dated 20-7-87 the

servicesd of Shri Nirbhai Kumar are not required to this office

from 20-8-8T. sd. s.Nath
. a
22-7-87 TRUz C HRO RMS *m? Dn. Tucknow-1
M ‘
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Hftu e of *he ooy ecrvdntandent Riby ooyt Jiu}un, L nnwe2200 -y,
Mo o Nos B tTa e tbzlh T 20 vt gt 1qiknwu twy( 1.31.
Subt .Rer .. ilrent traaination ot e 'D (lust Lt ury)

fur the ysur 1:47, ,

Attoy goratiny f the ~pplicalions refeived on tho ‘
above =u' ject, the 141l niing coi.didates hgvo besen fud eliyible
to prear 3o the caid eramination as per verificaiiun on thg
applications by t'e Unit Inchatyes tr be Held on 12,7.,87 af
"AVANRY | MANSION"Building, 3-%idhan sabha Marg, Luch10w=2’ 001
The. ngnxon-ty list of *'n oligib ﬁ cundldgtuu io uning isvuode

1P there 4. Y t"mplain: to the,icandiietes, they shouvld roport
withn 20th Ju d: -nd after thut/ the rep psentations will not be
vongidered, The I"A\tl. PERMIT is being ‘SBUﬁd aeperately.
1.’ﬂbn-Test Cuatugory Candidates j Date from which
. ' f working in the
}\- ' ‘ ) CadSEQY
te Shri Mahadeo, Attendant, RhA Ambala 22.3,68,

[ 2:°ED Candidgtes, : o ,

1, S/Shri R,K,Dubey, ED MM, SRO Kdtglnj, 9+v4.79.
2. Amar Nath, ED MM, 5RO Shahjahanpur 21701 & -
3. Dxik Pal,ED MM, SRU Shahjahanpur L 254T¢81¢ -
4, Istiaq All, ED,Chaukidar, HRE Lucknop 1649481,
5, Ram Bali,ED, Chdukldar, RH Ambala 17.12.81,

» 6. Bankey Lal Verma, ED,Chaukidar, HRO Lucknow 15.1.82,
7. Decki Prasad, ED w/M/Farrash SRO Kasganj 25,2.82¢
8+ Babu .Ram~11, ED MM, SRO Bareilly , 10.,5.824
9+ Sheo Shonkor ahurmu,ED MM SRU Barodlly 21,080,082,
10,Udal Raj Singh, ED, WM/Farrash, HRO . Lucknow Bel12s82,
11.Ram Lakhan, ED UM/Farrash Do i B,12482¢
12.Jangwan Lal, EP \.!M/Fa::x:*atz‘1 Lucknow 60 Be12.82,
t3.Shamshad, ED Swe:per, DO ; 9.12,82, °
14.Vijay, ED Sweeper, HRO Lucknn 10,12,.82,
15.5mt,Budhan, ED Sweepress, Lucknow PSO 13:12482,
16.Shri. Yashada Nendan, ED,MM, 5SRO Shahjabanpur  28+2.83,
17 Sohan Lal-111, ED Swoeper, SRO Barpill- 28.2.83,

Ganga Singh, ED,Chaukidar, SRO Kasganj 1.6.83,
19 +Sktvir Singh, ED MM SRO Barei'ly 20.1.84,
20,Rajendra Fumar, ED MM SRO Bax- 'LYU . 20,1.84,
21 ,Anand Frakash, ED MM SRO Barei‘iy . 20.1,684, -
22,Raja Ram, ED MM SRO Bareilly ’ 20.1,.84,-
23, Vljay Kumar Sanjay,ED MM SRO Bareilly 20,1,84,
, aj Kumar, ED MM SRO Bareilly ; , 20.1.84,
~ 25)Dm Pal Bhaskar, ED MM SRO_ Bareilly 20.1.84,.
26, Babu RameI1I, ED MM SRO Bareilly - +23.1.84y
27.Raghai Ram, ED.Chaukidar, RH Mathura T7.2.84% .
26,Duniya Deysl .Miesra, ED WM cum Fazzash, ‘ g
_SRO Shahjahanpur e © 282,04,
Jo Lagual Labour, . . R . '
1. 5/Sri Ram Chandra, SRO Balamau - 5.,12.75.
2. Bhaskar Dutt, , | . 14.0,76.,
* 3o Amrit Lal " " ; 2'4'776
4, Amar Singh - " ghahJahanpur 2T, 11s18e o 2
» Rsjesh Kumar Shukla HRO Lucknaw . . 1.12.78,
6, Ram SingheIII, SRO Bareilde | 3e1.79
Te N¥ishnu Kumar, 294179,

tﬂﬂtﬁesQZfoso'l

.
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T e g v 4 i

) N B,*ISn;x Chhotey Lel, E HAO Lucknow 2846480
Yy, Limbu Lsl, .~ . u v "3.11,80
§0. Qo Frs@agh Johar, ne: 0 3, 11,80 .
.31, KiishnaKunazs Pandey, » . 3,11,.,80
- 12, faj Kumer Sharma, " " 4,11,80
.. 13, Nirbhay Kumal " 1 4,11.80
,‘:’4 t4, Krishna Nand . LA S.11.80
‘ 1.5* Surya MOhan N‘th Plﬂdb& " LA . 5.11'80
¢16._Ashok Kumar SR0 Bareilly 1T.2.82,
‘47, Suresh Chandra Sath “ w o 18,2.,82,.
37Jfﬁ?* 16, Mobd, Iuvrail e HRU Lucknow 18,1.83.
‘ 19, Sentosh Kumar " L - 18,1.83, '
20, Suraj Prasad ‘ R L - 18,1,B3,-
21. Santosh Kumar Singh " » 18,1.,83,
22, Vijay Kumar Kurael . " 18,1.83
41, Rama Kant Singh Yadav . " " 19,1,83
_a 44, Vinod Narain " " 20,1.83
M . MOhd. Shamim a " » 20.1083
26, kuli Prasad ' J o 21.1.83
2T. ~.nat Kumar L. " " 27.1.83
28, bsntosh Kumar : u ;" 15.3.83
29:&&&uqr-&uubwse—i§=f SR

0 Bareilly —- 16wiudieigumeieier—

3D, Sohan Lal-l ' o u " v 16,3,83 -
31, Navin kishore Pandsy . " " 0 16,3.83
32, Muzazry Lal n n "' 46,3,83
33, Raghu hath Pd, " " 16.3,83
- 34, Ram Narain v u ' 16,3,83
35, Om Prakash=-111 - " " ‘16,3.83
36, Bijay Kumar . ‘ 16,3,83
37, Mohd, Aslanm " ) 16,3,83
38, Surendra Prakash u " et 17.3.83
39, Chandra Pal n n 17.3033"
40, Sohan Lal=ll . L B e ﬁwtl,ﬁmaﬂ e
4, PART TIME. WORKERS - / :

.41+ Sri Rakesh - SWBapel, SRil bhéhdjahanpur " 13.1.82.°

o 742' " Vljay Kumar Sharma,Chauk;dar; RH Barellly Te 7 79

Lo L. ' h o : :k o f‘
¢ '\[‘ ) . ) ' QA ¢ J((cp/

b e {J.R.Kamal)
‘ Suparintendent RMS

) 4 | 'LWY Do, Lucknow,
.o py for informatiun and n/a to.u .
¢ 9 1-71. All the concerning candidates (By Raglsferadapost)--
AR 72, The HRO RMS ‘Lw' Nn,, Lucknow, '
-, 73-76,5R08 RMS *LW' Dn,, Balamau/Shahjahanpur/Barallly/Kaeganj.
- 77-78, IRM Lw-Igt/IRM LWeIInd Sub-Dpn,, Lucknow,
79-81, ASRMa Divl, Uffice/AM Stg/!} Lko./Baruxlly. : .
" .82, S5tano to SRM 'LW' ﬂn., Lucknow,
“- 83, Stock - vatt., RMS "t LW! Dn.. Lucknow,
* 84,.0ffice supervisoe, Bi.l, Office 'LW' Dn,,Lucknow,
03-90, Office copy and Spar.c,

.
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- ',,‘ T o . ) j-::'\SUE’C_OPY
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‘L-; L4 : * . -. ';
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' Govt, of Indies . T
Depttes of Poats, ' ‘

 Memé NeseZ-16/Terminatien/RK Shukle/87 Dtd. at Lke, the 20.7.87e

I,hereby, give notice to Shri Rsjesh Kuear Shukla,
; Cesusl Lsboux/Uut Sider MM atteched to HRU RMS 'Lw' Dn,, Lucknow
' that his oningnn-nt shall stend terminatad with effect from the
dats of expixy of @ period of ons month frowm tha date on which
this notice is served on hime This is in accordance with tha
instzuctiona sonteined in DG PLT Cemm, NO1=49-58/84=SFPB=] dtd,
12,2.83 endoxesd vide PHG UP Cizcle, Lucknow's lattexr Nos-Reott/

"RQQIV/S d¢d. 30.3,835,
'-)J))‘\ L an.,

)\ LUE COPY : (JoR,Kamal) T

TF?_‘;J 9 ~ Superintendent RMS

t \ MO - ; 'LW' Dney Lucknow, |
. ! \ :

[CT PR TR O I
-

.

Loy RS BT

. U V
Copy tose= (! e y;

wd

£

t%«3, Shxi Rejash axr Shukle, U/S MM C/0 HRO 'LW' Dn,,
Lucknow/ YRORM3 'LW* Dn., Lucknow for inforamtion
end n/e. The occomp-ng!ng topy of this mamo may pl,’
be delivarad to Shri Rajssh ﬁu..l‘ Shukla, 0/S WM &
x his dated ecknowledgsmant 'bs sant to this office,

4=3, HRO (A/Ce) 'LW' Dn,, Lucknow/PNG UP Circle, Lut.:lum\ui _
‘ , t

$. DPS Lucknow Ragion, Lucknlnn-zzﬁﬂﬂ'l '

‘ ;

T=8, Offica copy and gpara.

Apnerire v
v, f Indis
Dertt. Of Boste

Mehse Mo.7-16/Ternination/Renet 1a1/57 634, a¥ Iko.the 20.7.67

& g, hare®y, mive mnotice %0 ey Rangl Ial, Casual
Jabour/Oat sider m"i&mu.a ts ERO 1" Flu' n, Iucknow
$hat his wmg@gment ~hall atend Serminate] ! th effect fivm Sho
date of expiery of a period of one monty froe the date on whioch ;

|

t 1= aerved ou hime, Thin 4p in mccordance vith the
::t:rggimﬂ oontrined ;.n DG.MT fomte Toed) /' /7 4-"PB T 4%4. ;
12/2/85 e sreed vido MG UP Cirele, Ducknow's lettee KoeReoty/ :
X/ /5 dtde %/9/8% ‘.

‘eo¥rase s ;

.
Sl . . {fh[perir’.?»cﬂﬂmﬁ RMS
: ' fL.v' In., ucknows

TRUE COPY x

[ ‘5\:} S N

“ (R K. Tewnii Adwvo.)
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BRI SV T St 2% i

. ‘ . , Govt. of Indis _— L : s
t " . Deptt, 0f Posts .- ,F. o ' L g;

Memo ﬂOt.Z-iﬁlfnrninnttnnlﬂt Dwivedd/ a7 Dtdq pt Lko. thl 20.7031. )

I,hsxsby, give notios to Shzi Uma Shankur DNiVudi, . .
Cruual Labour/Uu% idex MM sttachad to HRU RMS ‘LU' Dne, Lucknau . >
tihat hisg anaqumnnt shall stand taxminated with sffucy from tha. N
dats nf sxpizy of s pariod uf ons month from the dito on which . |, °

thiu notico is sorvad on himy This ia 4in eccoxdanceo ..ith i, -
¢ 2txustione contained 4n D PAT Comme NOS=49.98/84wsi u=] drde Pt
,tpgzni sndocaed vide PHMG UP Cirele, _ucknuw a lattor NoteR. et/
a0/ 5 dtda 30630 : o
T
) ; g \\\\\QLC-, ‘ o
e . TRUZ COPY  ,  (deRoKanall g
‘;’\~ . Y ] JUperintsnduni R :
' - trcxdévﬁb»' : ‘L' Dn., kucknove "
’ R e, o J«lv Pt w?/o ‘ o '
e ‘ omi Aaw) .
tt”'-“- L]l [T ‘{ll}l i Yoot ‘; Ve o ¢ W) ' o.;‘r.-
’ “”, n*.’l(h' S it b ',\.“ :,!..-»' i L !
o oo P - GoyNgraf Tndte' ™
’ . Dmptts of Po.tqg",lﬂw ‘ .

Memt hquZaﬁEchxwination/lKUhltIﬂﬂ ntd.*-t Lunknnw the 20,7, a7. ..

Y

v g
PR

{,haraby, giva.notice to sh:i nup Kumax; Caaual :
L.bau:/thnidnx, MM sttachaed-ta HRU RMS *LW? Division; Lucknow N
t1at 0l *‘.nqagamunt shail stand texminated with afeect from the e
duts #f pxpizy of a pariod of ona month from the dats on which :
this nehgua ia o.x:ud 92 .;Eﬁ::f ghin 4: 1ni¢cccﬁdanca ﬁ;th the "
instructiops osontainad in pmnunication Mi=49«50/04es5Pi]
dtd, 12t2. § sntuzead vide PNG UP G4 3&.. Lucknpi 'e letter Noge

 Reatt/R=19/V/8 dtd, J0.3,U80umemmmmniir C*w\ -
QLest

= ..
-

, : (JoRoKamal) .
! : suplrlntlndant RNS %
4 . S LW Dney Lucknou. :

: \//‘n e e e oL -\ o

'. : : ‘,,“’T“, :L&.'u 7 ,»,I - o~ ‘,. .: s . “ ‘“"L'-,J.E COPY - 4

‘ oy’ ‘.1‘ ‘.' Govt. u«f Indi. ' ! ‘
r g | Deptte of Poptas (R Tuvari ddyoy
 Memo Nn..z.gm.:-zn.uon/mbm Kumer/87 dtd, at Lw th|7 .' g
20478 ;

horab% give gnticl to0 Shri Nixbhal Kumar, CSsuﬁl o

Laboyr/Outtider MA attuchad €0 HAU RMS, 'Lk’ Dne, Lucknow f
that, hin sngisgement shall stand- terminated mith effact from ;%
3

the date of sxpiry bf a period of ona month fxom the date on
whigh thio notice is sexved on him. Thia in socordanca

with the' instzuctions containad in DG PAT Comm, Noi=49=88/ |

84w5PEel dtde 1242485 endoxasd vide PMG UP, Circls, Lucknow's )

‘Letter N-:-Roctt/R-39/V/5 dtds 304385, ‘
t
E COFYa m.c.gu_%, a

fizf,;\ el iiiﬂ Kamalz " éﬂ ¢kr~:
LN - Supesrintendent RH : /
Y Pewa ,’,%:2/1 'LU' nﬂ.. LUCRNONQ ' Lo |

nag, P/5. W4 C/0 HRD LMY Bree .
: HRUVANS !Lgt nh,, tucknow for informaw .
‘wtion and n/es The ;ccanp;nytnq opy of this . -
: L LB gg glnalu .ba' delivexsd to Shri Nirbhai
T Kmaly MN.and his dated acknow.edgauant bs
“ -~gent to_this affica,;
34~5& HRO {A/Cs) - fLw“‘Dn,, ‘Lucknow/#HG YR ti:cluﬁtk°¢‘
ihe DPR Lusknow Asgdop, Lucknﬂw'2’59“7 S

A A i At S g 1R




« Sahid shukls working as camial labour in H.R.Q., ReMs 5, "u"

-

The Diroctor Postal Servicas,
lacknow Roeglon, |

Lucknow-1 ]

. T TR T A
R Xy Ak R6T, dt- 202787 oo

ax, :
The spplicmt R.K. Sukla zyod 26 year's 5/0 o4 Rm

Mvision at Jucknow respectfully bogs to sibmit 28 folloume

(n Thet the spplicmt entered the dopectmont as a Cesial
Laour on /12/18; He fullfils the condition of Nomination
from Employnent Exchange md was recruited after undergoing

@ intarview md sl e pollss verificatlion, MNo eppointment
order was given to the gpplicat by the loamed SuR.Me "Lw"
WMvision, who alomply conveyed tho names and full particulars

to the H.R,0, "Lw® Divialon of all thosa whd were found f£it

to ba recruitad md dlrected him to stxt :aid.xv_; work fag

from the gplcat, I

(2) In this way the smppallat started mrktng f£rom ¥/12/718
md had becn working continuously uninmmpbed till todays Ha

was received with e motice by the learned 'S RyM. "Lw® Division
vide his memo cited above, ‘

(3) The ppellat was pemitted for che Examination to

be held on 12/7/87 vida S.R,M. Mamo uo.s-72/114/Rect.c/caa I13/87
dated 7/7/87 at S of the Gamial labour., That axamination
was caielled reasonsg best known to him':f ™a leatmed S.ReMa
held the examination on 2/8/87 for tha group ‘D' amployece vide
his mem Ho,B=2/174/Roctt/Ch I11/87, deted 15/7/87: The
gppellent was inttlally mot permitted t9 zppear in the sald
exsaination although by virtue of having rendered much more
thm two yeu's of service be was fully éntitsled to appoer

in that exanination in accordace with the DuG. P & T No:-260/
142/15 8. TwB.T. dated 20/2/76, He was all tha mora entitled
o gppear sk the sald exanination haomse Gamal labours junior
0 hin %p@ﬂlﬂiﬁ to sppex st the exainablon., He was
howaver, pamicted to gz the exaninstion at tha intarvention
of the lon'ble Central Administretive Trilunal, Allzhabad, The
ramilt of the exaaintation 1s, howayor, hald up md the question
of i1ts mnouncenant or not 43 ab~judica;

conts2

/ |




QZ?/

N

(4) The fmpugnad notice of termmaéion of sarvicaes aftar
j one month is unwxrmted md unjustified mnd it daserves to
) b2 quashed for reasons stated above;

33 Grounds of Appeal 1)

) Bacas? the termination of Sexvices of a employes
wio has elresdy rondered more thm three yescs of services is
in emftamark contravention of Ats311(2) of the Constitution
unless he has bean given a glow Cauge notice and alm m

A opportunity to defend himslof;

‘ )\ | .R f

It isy therefore, hunbly prayed that the impugned
Notice aud als the tormination order i€ the sane is pasasi
kefore tha sppoal 48 doclded be koth quashed:

‘ : TR SR Gl
Patcds07/08/874 : ! Yours £dt§ﬁxl&yo

|
4

/ (2. K. SHoK A
’ RYVE . L. M.
| LucioNenw .
Copys= aubmitted direct to DvPeSe, lucknow for
necessaxy actiond

i
]

* Qe ; TRUE copy
S\C—w\%’““b“ <
‘ ‘,“ ‘R K, Tewars Advo,)
]
- N oD
f/ %/ & 777%r GHTL Yo7y
- _\\\Cé\sg3 .

e e e e
e

R- P--SI (a\

. | i ept in case of uninsu-Rs. P.
. No.089 Stamps affixed excep

red letters of not more than the initial Qatt_Sw '
weight prescribed in the Post and Telegraph' \ —7

. Guicz on which no fcknowledgment is due.: J

‘ Received 2 V. P, Registered " Iy
. addressed 1o ‘M; o ( 1 FU’VZ'“ :

\
A (2/&7/"‘/1/L .
SNl . i
G A , y ﬁ.
aydrgiof Roaniping Officer - e | Py
5 IR RN ] | o4 il [s)
‘ ‘t' z’o . ; '
C -{in figures) 1 }) /
weight ] raicd
" : il —
Insurance fce Rs. Lin-woF A
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X 2 To

The Director rostal Services,
Lucknow Region, Lucknow-1,

Through Proper Channel.

il
Appedl against one Months Notice for the Termination of
3ervices given by the Syperintendent RMS 'LwW! Division,
Lucknow vide his Memo . No. Z-16/Termination/Nirbhay
Kumar/87, deted 20.7/87 copy enclosed.

3ir, 1
The appellant Nirbhay Kumar aged 27 years S/0.

shri #Mahabir Prasad Working as Casual labour in HRO RM3 'LW!
Division at Lucknow respectfully begs to submit as follows:-

(1) That the azpellant entered the Deott as a Casual
' Labour oh 4,11.1980, (He ®%as sponsored by the Local
Employment Excha@nge) and was recruited after under-
;,\_ going &@n Interview and a8lso a POllCe verification.No.
appointment order was given to the @ppellant by the
legrned 3RV 'LW' Dn. who simply conveyed the names
and full particulars to the HRO !LW' Dn. of all those
who were found fit to be recrulted and directed him |
- to start taking work from the aopellant !

(2) In this way the appellant started working from 4.11.
1980 and had been working continuously uninterrupted

: till tod&y., He wag served with @ notice by the
X - learned 3RY 'LW'ln, vide his Memo. cited above.

(3) The appellant was permitted for the Examination to be
held on 12.7.87 vide 3.R.M.Memo.No.3-2/174/Rectt/Ch
I111/87, dated 7.7.87 at SL 13 of the Casual Labour.
That examlnatlon was cancelled redsons best known to
him,The learned 3.R.M. held the examination on 2.8.87
for the group ‘I employees vide his Memo.ko. B8=2/174/
Rectt/Ch II1I/87, dated 15.7.87., The a@ppellént was
initially not permltted to appeéar in the said examina-
tion although by virtue of having rendered much more
than two yedrs of service be was fully entitled to
appear in that examination in accordance with the
\{‘ D.G.PXT No.262/142/75 3.T.B.I. dated 20.2.76.He wag
g all the more entitled to pppear 8t the said examina-
tion because Cé&sual Labours junior to him Were per-
mitted to @ppear at the examination. He was, however,
permitted to @ppedr at the Examination at the inter-
vention of the Hon'ble Central Administrative Tribunal
“ )~ ___~—Allahabad, The result of the Examination is,however,
eld up and the question of its announcement or not is
sub-judice. j

”“;*qgﬁ ~wfﬁ7?"‘ The 1mpugnei notice of termlnation of services after
DO ~ ope month is unwarranted and unjustified and it
\§3pugx981 deserves to be quashed for reasons stated belows-

\

¥ Grounds of Appeal ¢

Qoﬂﬁ3 Betause the termination of services of an employee
ﬁhﬁ“gﬁ:lqhg_hes“a ready rendered more than 3 years of service is in

contravention of Art.311 2) of the Constitution unless he has
been given & Show-Cause Notice and also an opportunity to
defend himself.

, t: PRAYER _
It is, therefore, humbly prayed that the impugned
&E 2 Notice @nd also the termination order if the same i passed
////15/%\ before the 2ppedl is decided be both quashed.
u\>/ ‘

\ Yo aithfully,
3

Dated 8.8.1987 | g
Copy sent direct to D¥3, Lucknow for N.A.

L TRUE COPY

»1447&1/z;i5e4/
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pe re Aer Pertel J tviers,
huckuew ne ricayliucknok-2ebMiTe

TIROUGR Fu01UR CHAT'RL,
. & o* & D , L e
dDgeapperl ngrinet one northe netiee fof theTerdritio- ofdervl i
(xven ty tho Cuperdntondent PWS'L"'Di'iﬁﬂon, Lucin,w vie i = T,

>!;/Tcrm\n4tiwrv U=g.Shofiker Duchd1/87 du.ted 29:7.87 copy upclccc

® " 2

ot e S S :
i

2ir, . . ."'

I vpplicont o wuonks = ovevedd £erd 80 Eelevovedd varkinn

ag Tiren) lab our in HRE hﬁS'Lu&uiviuioq~ht e o, r ,r~erially e
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I "HE QEVTRIL AONITTIS™RATIVE ™RIBUNVAL
ADDITIONAL RB™C™ 4T AT aZaBAD

CI"L 1'ISC . APPLIGATICY ™0» CF 1988
A On beral £ of
?r Supdts RIS 'LYW' Dne
Lucknove=1s | |
/ [ mm— e c e Applicant
/
| Iv
REGISTRATION Y0365 OF 1988
; (JISTRICT : LTTKTOL)
“éii Rangl Lal &;4 0th:irs mecmmvncconn- &pplicants

20
-~

i( ‘ Tersus

Supit. RNS 'DH!

One Lucknow=1 2ani arother.

7
%

------------- Respondentse

N

-'-no,

“he Ton'bl ¢ the Yice Chairman and
! hie companion Members of the

aforesaid Tribunadl .

’,..r#" =g,

t

“t.e humb"le apvl ication of the

abovgnered apn'icant iost Respectfully Show




4

A

~ ‘\’

1o That for_?: the facts and circumstances
st_:ated in the e}cco;ﬁpanying couqter affi_._davit
1t is evpedint in the interest of justice
that the rdief cl.‘:agmed by the applicants

may kindly be rvjé:ctzd; otherwvise the

respondents will suffer irreparable losse

W e M WE W W W

- - Fl

1% s, thercfore, most respectfully
prayed that this Fon'bl e Gribunel may gracioudly
be pl eased to reject th» rel ief claimed by

the applicantse

( ¥.,B. SITCE )
Senior Standing Counsel
Coentral Governmente

oéted:
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Ir TR CUNTRAL ADMIFISTRATIVE TRISUVAL
ADDITIGVAL BENCH AT ALT.JIABAD.
#@ﬂ?@'ﬁ*“r“.’?
COTY™IR AFFIDAVIM
Iy
RTGIS™ ATION w‘b. 365 OF 1908

" (DISTRICT : LUCKYOU)

Rangi L&l and Others =memwm——a=-= Apvlicants

i

! ersus

qu’pdte oI’oSo 'L'{' Dne

L uckno v-1 and ano there

AFFIOA™IT of I R Ket av e
noed phout S6 years, son of
gri 4(6(‘(.! é’(—lllc' C,L,(}/h Cac g, /QC(.LM

at present p sted as qufac(}
M L Divisiom
Laedemnn -

.‘ 7&'\\ O LL‘£..~‘
(57Por ™) 1alg

I, the abovenam=d deponent do herdby

solemnly 2ffirm and state on ozth as under :

G

—_ fAt~




1o mhat the depbncm- is the

and has been deputed to file this counter

affidavit on behdal f‘,""of respondents in

the aforesaid case l,é’énd as sucrf he 1s well

acquainted wit™ the facts of the case

J
deposed to belows/

;

!

2e "hat ‘;,\-'ifhe deponent has read the

application filed by Sri Rangi Lal and

oth~rs in thed/"?{on'blne Tribunal ard has

understood th;éir contente.

13 ) ';,‘iqat the contents of parangaph

6(1) of the eppl ication are not admitted =
as stateds It is steted that ko appointment let
vas evgr;issuei :m fawvour of the pgtitigners.

“he petil"f:{oners vere enraged from time to
time fq}ég thelr engagement only vhenever
nocesc;itv arovsed in the capacity of casusal
1 abou:;*; on_d_aily vagese Their continued
erqagjé:ment vas not considered necessary

due +o certain reasonse Thelr engagement

wae terminated after giving one month's

It is furticr stated that the

9{"7; Qcc ’TQ

notice.

R

e

-t




/
vorking of the petition-rs “\,ltxfams not )
satisfoctorys It is sbsolutely wrong to
say that the department w#§ satisfied
vith the vorking of the p‘}étitioners- The
getitior}ers engagenent hg{s gl realy been

terminated as such there is no reason
- -

for their regularisatiogi as Group 'D'

employeess _f

j

4. _That the cgiwtmts of paragraph
;(iiz of the appl icg;ﬁfgon are not edmitted
as stated. It 1s shated that the memo

To .B-.?ﬁ_ 74/Rec tt/gh}II/BV dated 15787
does not contain th‘e name of all the five
app%icants:_v Tone {1aswperm1t+e§ to appear
in the rectte exan}ination for the rectte.
of Croup }D’ emplg‘;yees urder eaid meno s

A copy of *:hp.saj};"d Temo is 17 eﬁ bgret_::ith
and the sAme 1s marked as AVVETURE-1 to
Ehe counter aff;i'}dawrit. "i?hey vere pemitted
to appear in th‘t‘fe examination only in pursuance

of the order of‘ the Yon'bl e Tribunal passed

on 30741987 f

{
!

“ %\\'\ukLS

AT=




S5e '"hat Vthe cot,;a"te'\ts of paragraph
A g(iii_)“of the appl icq:tion are not admitted
f' as stated. There \azg‘i'"e cert_ain reasons for
issuing notice for ’(f;“‘emination of their
engagements. "Jheizj;"continued engagement
was not found sati?’factgry- It is admitted
that the petitioners have submitted their
| appeal ¢ on the da;ées shown against each :
f
(1). Shri Uma Shanker Owivedi on 848487
(2)+chri P’i;;‘z*bhay Kumar Oon 848487
(3). ¢chri %ajesh Fumar Shukla on 7.8.87

(4)+ Shri Rangi Lal on 108487

- (5). Shri,‘;,f“ Anup Kumar Srivastava on 1048487.

N J
/
. It/is further stated that the
petitionars yjnave sought relief as item
noe7(ii) +o fdeelarc the order of termination
" notice as vgjid but the said portlon of the

appl icationy was no+* considered by the Hon'ble

Tribun&ﬂm vj.de case 0653 of 1987+ The
saild petition was admittel after del etion
\ of the said para.

‘ %/\l (\.L(L:g\
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A

o

6o That the con snts of paravraph
F(iv) of the appl ication are not admitted
as statei. It is st;}ted that there is
no question of retrg;lchmejnthof casual
]abour- Their engag,ements were*terminated
due to certain reasons and ursatisfactory
work of the petitigners.

i
|
“/

Te That in/ reply to the cont=nts of
p aragraph 7(i) o;“ the application it 1s
statel that the relief sought by the

petitioners 1s irrel evante They vere not

hol ding_many posj&- They were merely approved |
candidates and ,‘were engaged vhenever the
',jork of an offéce was not managabl e by

the existing s,?tazg‘f. 'E‘hey_were neither
appointed against any post nor were engaged
at any poste As such there is no question

of takineg back the apnlicants to any poste

Likdly, rd ief for against para 7(ii)
" that the reSpondvnt may further be directed
to coun*:‘th_e previous services of the

appl icant for a1 purposes." Only a day on
which an outsider physically vorks is
accounted {‘for nunber of days for his

74\4 e QQ
J 2




eligibil ity to apvear in the examination.
/ N There 1s no question of‘ counting a day

‘ or days on vhich an out sider does not

7 work, for any purposes

J
]

/

‘
i

8e That the p‘;resent petition is not
:‘ “‘
maintainable. The;i-e is no cause of action.

‘ “‘,'[
f
!

9: "hat i;he departmental appeal is

still }geniing h)énce_tfl_ley should first
press the departmental appeel »

/
€ /
é‘;:f
10, 'f‘ha;'t the person can not file
any petitione
}
It
/
- 11 Aﬁ"'.T.'hat the applicant has falled to
T make out any case for in terference by this

Hog'bl_e‘,}“ribunal jurisdiction,_ the present
petitio;i ir misconceaved and the same is

7 iabl e‘fto be dismissed.

hor a1

- [0y




i
record and those of paragraphs

~7-

il
!
.
i

I, the abov;}:nan;ed denonent do hereby
VQ declare that the con__jtents of paragraphs r/ﬁ/
of this affidavit are true to my personal
knowl eige; those of paragranhs 2o //

j

of this affidavit are based on perusal of

of this affidavit are based on legal advice

vhich a1 I be’!.ielee to be true, no part of

it is fal se and nothine material has been

concedl ed e r
}

SO u‘JE.![:T’ MZ GDJ»
; O\W‘ (_x_\—_‘;j—__g__ }b/\ a c_u%&

(e g
- Deponent

1
i

]
I
i
!

I, V.. Tripathi, Clerk to Sri I.B.Singh,

S#nior Staanding;(:ounscl, Central Government,

High Court ALT ahabad do hereby declare that
the person makiélg this affidavit and alleging

himsel f to be ;he same person who is_ knovn to

5
Y me from the perusal of record which was
produced beforé me by the deponente

Cler

_L;f@@%*




1% th

Solemnly affirmed bafore me on this
‘ M- \aeme/pome

day of ge/ryﬁ . 1988 at
by the deponent who has beon identified

by the aforesald persone

1 have safisfieﬁ mysel f by examinine
she deponent that he understands the contents
SBIIIrn © e
: SIN

G ISSIONER

P DATT O
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- L. " Satvir Sinch LC £h MM SRU . Daredllwy. vt 20, 1,84, R
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25. " -33&; flam LC " ‘“ ' s e 20, 1e0 /e
2ot &¢dby Kuimax Sanjay §C ¢ ' o 2U. 1.04,
2. #  Raj Kumar Le L i " o . 2Le 1ard,
26, % {wm Fal) dhaskar s6 " R o o “lle Taide
27, % paby Pow TID 0 0C wieovoouw - . e 23. 1,049,
2% Hughad daw vl GY Chawkidar RU tethasa, Te 2454,
2% % bLuniva Dayal kisra OC ED WM/Favrash SAU Sjip. 22, 2.084,
. - | .
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‘ Afflﬂav1t are déniﬂd

3 »
Iﬁ the Hon'ble Centﬁal Administrative Tribunal
Additional Ben0h 411shabad

Circuit BGnGh - Lucknow,
O.A. No. 665 of 1988(A) Ve

Petitioners

[ X N}

Rangl lal & Other@ '
| Vs.
. - Con
The Union of Indiq & Others coe
|
R8 jolnder Afijgaylj in the matter of:
Q//// 2,

Opp.partias

|

AmendmentJA, 11cation

L_;( -—StbSV\ EMM M’KPP
LN OV IS o N MW S R Y 3
That th deponnnt had read the Arfidavit

filed by Sri 8.S. ;Dhusia on behalf of the Opp.

parties. He 1s npt party in the case and could
not ?ile the Affibavit on behalf of the Opp.par

ties. q

2: That the #eponent 1s applicant no.l and
ls also parokar ?n behalf of othsr Petitioners.
He has understood the contents of the Affidavi
filed by Sri Dhusia . H6 is able to glve the

answer of the Af%idavit.

I
3 That the Lontents of para 1 of the ALf1
davit are denied‘ Sri Dhusia has no powsr to

fila ths Affijavit in the casse.
H

4, That thaucontents of para 2 & 3 of the
The contents of para 1

the Awendment aéplication ara raiterated,




y

2o
56 That the qontentifof para 4 of tha Affi-
davit are denisd. The gpplicatlon for amgndment

1s necessary to Dbe allo%ed in the interest of
justice. The applicatrgn is liable tn be allowed,

..

éo That the conte%ts of para 5 of the Affi-
davit ara denied. The Petitloners had worked in
the department and thgy have acquired the status
of employaes of the Qépartment as a permanent
8mployee, because th?y had worked more than

240 days regularly without any break. The
services could not“b% terminated in the manners
adopted by the Opp.partles. The written orders ’
of termination werq/necessary. ?

|

%o That the céntents of para 6 of the

Affidavit are denied. The contents of para & mn%

ﬁ&ﬁgffiii) of the’Amendweng application are
reiterated.

8, That the contants of para 7 of the Affi
dav1t are ﬁeniedo All the Petitloners have

complated 240 days regular services which amou
to one yaar'undér the provisions of Industrial
Dispute Act, Tgéy are entitled to be regulari

on their posts.

9. That tha‘contants of para 8 of the A
davit are deqéed The contents of para (VII
of the Amend/Application are reiterated.

ioo That;the cqnyants of para 9 of the
ATfieavit are devied, The termivation was

gal and witﬁout jurisdiction.

11. That the contants of para 10 of
Affldavit Are denis d. The deponent could

appear in thﬂ ﬁxamination, due to 1llness




)
-

.

!;; "
| k\j\/&i

i
|
. j
3 j

He is entitled to getfan other chance in the
examination, 1if neceseary° Infact he has

already acquired *he ata ne % p3rman It Inmployae

The termination if anj ig 1llegal..
d
12, That the contents of para 11 of thse

ATficavit are deniedf Thare are hundreds of
posts which are vacadt in the Department, &
the applicants are entitled to be regularised
agalvet them. The Ca%ual labour are still in
sarvice and the deponent and other petitionars
have been deprived #rom working in ap lllegal
manner. |

13,  That the céntents of para 12 of the
Affidavit are denied. The petitioners were
rightlyvpermitted #o;appear in the examinatlon,
The sArvices of the Petitioners wereillegally
terminated, They %111 be deemed In continuous
servicgs and they are entitled to get the salary

& other benefits accordinglyo

14° That theeontents of para 13 of the
Affidavit are denied. the provisions of Art.l4
16 of the Consituhion of India have been violat

15, That tne contents of para 14 of the
Affldevit are demied The Petitionsrs are
entit;ed to be absorbed against the regular

poe s, |

[

16, ‘Thet the contents of para 15 of the
Affidavit are dénied. The Department is

cartainly Industry as defined in the Industris
Dispute Act. |

17; That the conten s of para 16 of the




-Affﬁ{dev1+ aré deniad, The Relief could be

] %

i N

4,

Affidavit are denled° The Petitioner were
regular employees 1n mhe eye of law,

18. That the conteﬁts of paras 17 %o 21 of the
Affidavit are denledf The oontents of paras

(XViii) mfx%ﬁﬁzig_ (inf/’;gd 5 of the Améndment

application are reltersted.

f

19, That the contents of paras 22 of the

added as the naturefis not being changéd.

!1
20, Thet the contents of para 23 of the

Affidavit arse denied The application deserves
to be allowedo /

Dateds 31.7.89 J D ponen t

I, the above named deponent do hereby
verify that the cpnten s of paras 1 to 4 ,
12 &13 of the R.A. are true to my kvoyledge and
tha contente of daras 5 to 11 and 14 to 20 are
trua to my belief° Nothing material has been
concegled and n0ﬂ.part of 1t is false, so help

me God. J
r

Slgned andrveriflsa today this the 31st

day of July,1989 in the Court compound at
Luc know.

J Deponent.

U .
| ( P,NJ Bg ai)
i dvocat;

Solemnlvwkffirwed before me on 31.7.89

I identify the deponent who hasg signed
bafore me., R




Lot P

p—

A\
be mea,

i
il

/

5. /
at A.M./P.M.by Sri/Rapgl La, the asove
named deponant who 1s 1q@nt1fied by Sri P.N.
Bajpal, Advocate, High Court of Judicature

|

at Allahabad ( Lucknow/Bench ) Lucknow,

I have satisfiedfmyself by examiping thse [
|
|

—

deponent that he undargstande the contents of
this R.A. which has been readover And explained




Details of applicatlon

1.

(1)

(11) Nirbhai Kumar Gupta aged about 26 years

(111) Anpop Kumar Sr?vastava aged about 29 y
years son of Sri Narendra Bahadur Srivastava

J

Particulars of appllcants°
|
!
Rangl ILal aged ?bout 27 years R/o
R.P, F Colony Sadar Bazar Lucknow 2,

S/o0 Sri MahabirJPrasad Gupta 252 Khanda
-ri Bazar ILgl ngh Lucknow, 1,

260/25 Nawab Ganj, Aibhbaah, Lucknow, |

Dated :~ Applicants,

XRHKEX "
(1v) RrRajésh Kumar Shukla aged about 26 years

(v) Una Shanker Dwivadi aged about 28 years

(iV) Wxa RhEnaker ﬁ*mm&i AXER akeuk 28

|

son of Sri Ram Sahai Shukla, 255/1"5
Kundari RakabganJ, Licknow.

Son of Sri Kunj uHath Dulvedl agadx28 ..

xmaxsxsmmxnix%xkd4 Shri Ram Bullding,
Munni lLal Dharam hala foad, Charbagh,

Lucknow,

?

|

!
]

|

-
| A -
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RETAILS OF APPLI CATTON
“““““ B

1. ggg:zcUgﬁﬁﬁ_ﬁﬁ;iﬂﬂ_AﬁzLigﬁmI

(1) Name of the applicant : Rangi Lal and
- [
| Four Others

[
J
|

|
As’detailedon page

——= 1
s VAll ths appllcants are

(111)Designation & 3
Q:fige_in which §the Ex-employees of Head
Record of fice, RMS 'LW'

_. 6mployed
(iv) Office address Dﬂvlsion Hazratganj,

v ddress for -
( ) Aservice of all

i
H - "~
) Noticses (

(11) Fathar's name

00

Lucknow-'

I
. J

¥

I

[ .

! . 2. - PARTICULARS OF THE FESRQIDEITS

3 - ;

w (1) Nameé &/ Or De - J(1) bupdt RMS ‘LW°*

| :‘ ~gignation ¢ Ludinowe

fficlal address{ '

(11? 0 | (8)D.PS .Lucknow

Region Lucknow-1

f‘ DiVlSlOﬂ,

b
\ (111)Address for
e service of all (}5) L n o DA<
% B¥es
A ,gg notices AN Y S S22
~ | @(Uﬁ T Lk o e ‘“4&@'_” NP
;E)\ A/’n L\ O et La «
N 6 45, PARTICULARS OF THE ORDER AGATNST WHICH
'S VB APPLICATION TS WADE
éﬂ} Zn%%§¥grm1natiﬂg Rangi Lal Oct /87
(11) Date /3 20.7.87 at pages I2 tol3
(111 )Passad by {i supdt. RMS° LA® Dn. Kﬂx&ﬂ
- | Lucknow-1 |

IJ

(1v) Termlnation ofﬂbervices°
JURISDICTION GFTHE TRTBUN
Tne Appllcant declares that the subject

!l
|

4,

I
|

]
f
| >’

I
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matter of the order against whlch heé wants
redressal is within the/ Jurisdiction of thae
Tribunal. /

5. LOITATION. |

_ The applicant furtherdeclaras that the
application 1s within/the limitation prescribed
In section 21 of the @dministrative Tribungl

Act, 1985, /
J

6o FACTS OF THy CASE

|
|

The facts of fhe case are given below:-

(1) The applicanté are Casual Labours sﬁonsor
~ad by Employment %xchan @ and recruited aftar
undergoing Intervigw held by the leéarnsd REs=
-pondent . Their;ﬁxact datesrefwappoinpment arq
furnished on pagefz of this Application, They
were' given jobs onkxy after thelr furnishing
statisfactory pr&ofs of their age, Educatlonal
Qualification anﬁ Good Character. They have
baen continuousl& serving the departments,
Satiufactorily %ill the date of their discharg
By virtus of having rende red satifactory
satisfactay service of more than 3 years at
a stratch they/b°came antitled to be regular-
rised as uroup, 'D* Zmployees as per latest
ordsrs of the; Hon'ble Supreme Court,

l
(ii) Thafthe applicants JoinM the depart
oD 4 KK «80, 5 11.80, 1.12.78, 18.1.83 and

18,1.83 respactlvely on the pest of Casual

labour on déily wages. There 1s 1o break 1
sarvice till 2.8.87 When they have been

terminated/fron the services.

j

i
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(111)  Thatthe work and/conﬁuct of the
&ppdivénd remaineagd alway§ satisfactory and
there was no complaint aéainst them from any
cornar, /

(1v) Thatthe applﬁcants had completed more
than ona year services; and they are entitled

To be regularised on thair posts treating them
as a permanent amploy 8.

(v)_ Thatthe Petltionsrs have acquired the
poéition of a regulqr pesrmanent employee and
they could not be oustedfrom tha services

in ths manners aGOerd by the Opp. partles.

(vi) That the/épplicants are entitled to
get the peneflt of regularisation in the 1llght
of the judgﬁant 3% the Hon'ble Supreéme Court
of India passed Iin writ Petition po.373 of 86
Dally ratedcasual labour Vs, Unlon of Indla
reported in Administratlve Tribunal Judgments

1988(1) Pags 99.

(vii) Thattﬁe Hon'ble supreme court has

diracted in the judgment to the authoritiss
the departmegi to prepare a scheme on a

rational bas}s for absorving as for as pos
the casual yabourswho have been continuous
working fogﬁmore than one year in the deépa
-u8nt . The applicants have completed mo
than 5 yégis services in the department.

(viii) %hat the Opp.parties have decid
hold tha axamination to regularise tha
of thekdailyyated / Viagés employees on
but ahe/app§1cants'wére not allowad to

in th@;ﬁxaminaﬁiom. They have filed a




-

- The parsons names at 8l. No.6 to 40 are Junior

po\

application beforethis Hon'ble ‘Tribunal oeing
Registration No. 653 of 198” and obtained ths
lnterim rellsf to appear In the examination.
The petitioner no.l to 4 appeared 1ln the
examination but the %etltioner Rangi Lal could
appsar in the examinbtlon due to illnsss,

(ix) That tha serkices of thse Petltioner have
been terminated vide prder dated 20.7.87 1in
an lllagal manner. W

(x) That there nas no necessity to terminate
the services of theuapplicants before appearing
1n the eéxzamlnation ror regularisation,

(x1) That the po%ts & the applicants
remainsd in ax%lstepce and werse notabolished°

1
(xli) That numbeﬂ of Juniors to the applicantq

weraratalnad in seﬂvice The Annéxure A-III
flledwith the petltion is the list of sernlority
in which the namesrof the applicants no.l & 3
ara entered atsSl. Nos. 15 & 5 ,respectively.

to tha ‘applicant nc 5 and the persons from
Sl No.14 to 40 ar? junior to the applicant
no.l. 1

(xiii) Thatthe persons mentioned atsSl. Mb.
16 to 40 are Junior to the applicant no.2 and
the persons wentioned at S1.No.23 to 40 are

junior to tha applicant no.4 and 5.
_\l

(ilv) That the! discrivinatlon has been dona

with ths applicanus in terminating their

servicas., The provisions of article 14 and 16

of tha Constltutifn of Indlia have been violatad
|

f
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(xt) That the applieants could not be
terminated in the manmersaGOpted by the Opp.
partiss. They are permanent employess Ln the
eye of law as they hgve completed wmore than
240 days services. f

|
|

(iti) That the depertment of the post and
tele*reph is an 1nduqtry asdefived under the
Industrial Dispute Act 1947 and the provisions
of this actars applicable

(xeii) Thatthe applicants hd worked as
regularemploye andfhave bgen allowedthe
benefit accordlng;y They have Dbeéen pald the
honus which is not,pereissible to thedaily
wagesemployes. Fu;ther they have been allowed
the weekly 1like olherregular employees.

L e e

(xviil) That the nates of the application no. 1l
and®yere kept in the lis t dated 7.7.87 and
they were held eliggible to e appear in the
examination but aﬁ other 1list was prepared on
15.7.87 1n which %ames of both these persons
were not 1nclude®'and a néw name was added. No
reasons of not 1ﬁcluding the names ofths
applicants were eotdisclesed in the list.

o f , S
(xix) ~_That arbitraryactlon has beentaken
nxxkxzxaixxxxaﬁeasxamxtaiﬂxgxtxeexaxmxakﬁnmx
by the authorit%es in taking the axamination

for regularieatﬂon,

(zx) Thatthe services of the Petitionaer
have not be en terminated on the ground of

un- satlsfactoryiwork._ The order are arblirar
and wlthout any basis.

I
J
[

‘ y . .
(zx1) That Fheternﬁnations orders are

|
|
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ble to be auashed ard the a.clicants ars
itled to be reinstated in sérvice with all

en%‘
eervice benefits includlng the salary.
(xxiig That all the five appOICdtS were
rmitied ppsar at the récrui ment exawina»
ion for the racruitment of Gruou "D ¥eas
held vide respondarnts l@mo No, B=2/174/
for IIIl/ % ated 15.,7.87 under the ordar ot thig
HonIole1 L §§a% §q§e agn Qa°é°’%ﬁein c;seSN
rbha umar an 0 rs s Su
Y %her étill péutlng Tfinalisatioc

§MS LK, and ano
é 111) Tket In the,wean time without any
ﬁ%me or reasop the regpondent No. 1 serviced
eachh of the flve applicants individually a
thelr servicggdon
)

notice for the termination o
etion of one month gy
rende harewith _as
The applican

tha comg
otice eated 20.1687 ig f fnded
ure No, iv o Se
gre %rrad an_g éeal géb?ﬂ»? the sald notice to
he learped D E Tucknow (fespondant No, 2) ob
8,87 vida cOpy at Avméxzure A,v cpn pacise 15 to
20 as the appeal remalvad unattacnaba- far the
lact s@yep mo ﬁhs the/ applicants have afpreachec
the Hon ble ribunal tTrho %h this application
for getting a redressal of heir griavance,

That thse sefvices of each of us have
minated from 20.8.87 and we are facing

been %er
starvation. The steps taken Ly the lcarbed
Supdt. FM8 °'Lko' Divsisicgn, Lucknow are a%ainst
the rin01aple of naiunaixnuaiizx rrtrarc
i* cosug JabCLr lelcC ¢cur by the learned D.G P
I, New'Daiihl vide/ his NO . 45/24/80{8 & T
dated 21, 8 83 copy apprandad _hereultf
RHQXJT“ No- 4=1 on pg 3
so agalnat the pqovisions of rticel 311 (2)
t..6 constutltonn

That thefReliﬂs sought for in

(xxv) |
'arrated in para & above the

viFw oI the fafts par
applicants praysffor the following releifs :-

‘am

P




f-
- DPS Lucknow on 8-8-1987 vide coyy at ann-V

po?

Te
(&) Thatthe terminatlon orders contained in
Anmaxure a-5 of all tha appllcants may be
quashad holding 1t ill_galg unconstitutional
and void in the ayse oﬁ/law. They may be
further allowed the sglary and othar benefits
from the date of termination %11l the date of

actual reinstating 1Wfserv1ce,

j - .
(b) It is furth r prayed that the services of
the applicant may be/directad to be regularlsed

on their post of casual labours,
/
i

(¢) It is also préyed that the cost of the
application may be alloved: alovzwith tne
other relisf which;are just and proper in the

circumstances of the casts.

(XXVX Thatthe nature of the application will
not ba changed due to the purposed amendméent.

Wherefore tt 1s respactfully prayed that
the applicants mdy be allowedto amend their

application as néntionad in para 3 of this
application. f

. ,/ COUNSEL FOR TH
Dated: / O BRI ANTS -

8. Interim Prder, 1f prayed for - Nil.

9.  DETAILS OF THE REMFDIES FXHAUSED

Tne'apnéinant declares tnat he has ava
~1led of all tne remedies available to him
underrelevanﬂ servicarulas

They preferredan Appaal to the laarne

4

Il
!

/
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on pages 14 to 19 is the samne remalned
unattended for these last seayeén montns
hence this appllvationfis subiitted.

—S LA

10,  MATTER NOT PENDING WITH ANY OTHER COURT

- J
The applicant furtherdeclaresthat the
matterregardlng which. this application has bes
made 1s not pendingbefore any court of law,
or any order authority or any other bench of

rl

the Trubumal. ]

Il

11, PARTICULARS OF THE POSTAL ORDER
IN RESP: LEILHE ARPLICATION FEE

~

(1) No. of I P.o.J :
(11) Name of issuing P.O. ¢

l

(111) Dated {

(iv) P.0. atwnich g"payable

RIXRZIARK

Allahabad H.P.O.

!

12, INDEX~ AN INDEX DFTHE DOCUM~NTS TO BE -
RELIKD UPON ISENCLOSED T/IT FACH BOPY

OF THIS APPLICATION |
13 LIST OF ENCiQ&URES;

i

(1) Vakalatnawa/
_ f
(1) One I.P.0 for Rs. 50/~

docue&'ents to be relied upon

lN_VERIF ATIOQ&

I Rangi Lal & 4 othcrs/S/b ghri as
,R/b Lucknow and workingas

(11)

detailedon page
EDMP RMS Lucknow 4o hdraeby verify thatthe

contents gfrom 1 %o 13 arstr.ue to my personal
knowledge and belief and that I have not

sipprassed any material facts°

Place- Allhabad D, Signature of applica
Central Admlnstrative

To~ The Regiatrar
o - Tribunal Allshab:




.

- RSA

1o the Central Adminlstrative Tr lbunali
&ddltlonal B8 nch A&llahabad: Cilrcuit
gt Bench ¢ Lummow. |

AR VRS sxe\ a2
T.&.NO. 653 of 1987-

Q chNo e 365 of 1988 °

Rangl Lal and ors.. ‘ &ppi lcant,
Vs' - q. . L3
Unlon of Indlia and ors, Respondentse

ﬁnp;watign for amrulcgt;gn QI m

The appllcanﬁe re epsctiull.y begs to
submit as under«.

3o Ihat the atmvenotee apalicauona
havé beéen decided by this Hon'ble Tribunal
on 16.4,1992 1n which the directlons have
besn 1ssued to the opp parties to glive the
appolntments to the applicante

;_3," That the 1n the s8cond para of the
judgment the Hon'ble Tribupal has directed
thé appilcanta to appear ln the examination
ow and the result wili be declared and in
Casd they g8t guccess In the examinatlos
the appkicants wili be taken back into
rvicea, They applicants had already
appeared "ln_' the @xaminatliop, &lreandy held &
the department under y~ ’ofders of th*
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e

Tribunal pas‘sedcon 3@4?"1987'5 1n &pplication
po, 653 of 1987, The ;tx‘apﬁllcant Rangl
1al couldnot appear 1n the éxamination due
tq illness, The rqsult has not been
geclared uptlll pow The applicant have
full hops of succéss 1n the @X amlbation,

3,  ihat the applicant Rangl Lal

appkt appéared in the subglquent examinatlon
upder the orders of tals Hon'ble Tribunal
passed on 14.5,1990 but the result has not
been declarad as per directiona of the
Hon*ble 'Iribunal. Theé applicapt has full
hops of succeas 1n hisg exammatlon,

4; That thez‘e 1s no need to appaar in
the exlmlnation Ior regularisation now as
@girectad by thls Hon'ble Tribupal in the
gdcond para of the Judgment. The zcault

of the examlnailon‘é- referreda above is llable
%o be declared and the applLicanta are |
entitled to be regularised accordllngly w.e I
the date of re‘gularlsation of other
candldates, and are also 6pntitled %o get
all the beépaflta whioh havé béen given to
the gther cand ldatea: |

5. that the appilcante are ready to
&ppear in the 6xamlnation it tmy are fatiile
in the anresam two exammatlons. a lthou
they have full hope of success in the

é xamlnat lon..

4

& That the Hon'ble Tribunal has alrea
m held that tha appllcan.t\s will be take
on duty h by glving e reappolntme' |




A ‘ plo)

¥ &ny 6 Vent .

?. That the _isﬂconﬁ para of the

Judgment 1s liable to be modified or

clarified to the extent that the result of

the 6zaminations of the applicants may be
| asclared, and 1f they are not passed they

. 7‘\ will be allows d to appear 1n the
6 xamlnatlon now. The remalning para naeda
po Clarif 1catlon,

8 that the &pwllcanta wili sumr a
great 1088 i the judgnént tul not bt
clarif 1act as mentioned abovc.

WRRFOBE It is re spectfally prayed
that the para 2 of the judgnent may be¢

Glarified to the extent that the result of
the applicantsway be declared and they may

bé regularissd 'acéordlngly and if they are

-~ no% passed they may ba allowea to &ppﬂar 1o
the @xamlnation now.
- RATDY =6,1993,° .
B Gmmeel ior the appllcan
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Hor,Mr, A.B.Gorthi, Member {R).
I

o

) LUCKNOW BENCH |
T.A.No ,653/67 f!
) f

"{0.A.N0,365 of 198¢ ) ‘ : X

) .

‘R.ngi Lal & Others . cesee d Applicents !
I |
e oo I!

ssee e ’J Respondents.

Govt.of India & Others.

Hor. Mr, Justice U.C. Srivastava,!%.c.
I

|
(By Hon.fr.Justice U.C. Sr%vesteva,v.t.)
I

- \ il
Since common guestiomef 1ru havtbecn involved

] .
- in/these 4 ap:licents' cases the%‘have been bunchea

‘ |
"Yogether, The names of thece arJlicants uere sponsorec

’ by the Employment Exchenge anc they were recruitec as

Casuz2l Labourers aft.r intervieu, They wvere arprointec
it
betueen the yesr 1980 to 12963 on deily usge basis.

Acccrding to them there was no bﬂeak in their services
when they wvere terminated, Frié& to their termination,
accorcihg to them, they have no{ only etteined the
temporary status end bcnefit'bu% also es thzt of
permanent status and benefits a% decided by the iupreme

£

-~
Court in the case of Yanira Fzli Yadav's case. It uas
. - I
thereafter that, that the reSpohdents decided to hold

. I
an examination to regulerise tme service of verious
employees who were workiny on éeily vage bacis, but

|
the epplicants uere not alloueé to appezr in the

o . [
examination., The grievance of!the apriicant is that

~ they vere not sllowved to eprear in the exsminaticne,

. |
end thejr services wvere terminated, but the

© juniors uere reteined in theHService. The tcrminaticn

of the service of the applicants has bcen questicned

N ees2
[ /
|

!

s

I

TR £ E e R T

-

popad
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v
. -?2- ) J
on the grount that such . retrenchmenf is in violation
of the—enies.uader Section 25 F of the Incu.triz)l Oi=pu:ce
P G ?._4
; e clzim,thet thiy &

f
!I
!
Act . The respondents have 5o
||
haveioot .issucd =ny appointment letter: tc the a-plicents
1

]
and they were engaged in temporarf employments uhenever

¢ te-porary

kd

i
. . i .
necess ity arc.e and it has not been denied thet they vere

I
i . ;
' continuously engagec in service, th for
f
break, It wes zlco admitted thet jthey uvere not llowec

i !
1
to appear in the regulerisation ;exﬁninatxcn tut they
|

] :
. . " . . .
vere rermitted to arredr in the examinat ion in pursucoce

"
. . '\"
to the order passed in July, 19%7. but they uere

b
! )% )

/ NS It is strenge that the resconcents
2N R . {
; PORS! . ! .
' SR ] wigcouered that the service orjthc soplicent: uere net

. Vo . f
factory after 50 many yeer# cf service,

a-

' J :
ices of the opplicents yere/not found so.i:fictory

L]

ey they uwere alloued to continue in the service

N
\ . "“Q
\ S
N2, 7 not explcined. Aftcr continuols service for 5o azny
N .- ]
Co . . 1
yesrs the aprlicant attaincd :Jtemporary status,
allcuec

|
Instead of ellowing such benefits they vere net
|

: . < X : .
te erpear in the requlerisation examination znc they
o

- i
verec Tremoveo from serfvice upile their junoirs uvere
.retained in the service. 7
Z

J
Uncer the orderz of the Tribunsl, the enplicznt:
]

2.
i
3hall now eppezr in the examinat ion bhr—excrinetien anc
iy

I

v
pass in the

I‘
results will be declared enq in casg they
Ever

examination they will be taéen back into service,
otheruise, sinne the junior? to the applicants are
!

reteined in serviced the applicants will also be tzken

(
tack and alloued to continle in service, No doubt, if
I

' |
the aprlicants sre quelified for regulcrisaztion, they
d
i

i
i
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wvill be regul-rited on due dates thouéh bzck~yeges

mey not be given. In 2oy event, the aprlicants will .

[

. bte re-arpointed into service. Yo orcer as to cost.
,.
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laregl Lal ard Jre. ; Wy, 1lC
Vepes, ,-
. . .“ . _" . {
uu.}_,lf;il L el e 9 _3. e L E'[’ld e, U ',d

520 0l tae councel,

the Central adminietrgtive IJrivural: &
' i

In
Berch t aliahgtad,

Circult 2enchi: LUCKDNY .
e m 4§ [05(g
%65 »f 1988,

!

C.a.vo,

\
~apulicatlion _for ﬁm@ﬂdmﬁngnpi_iggmagghick”

The arrlicsnts respectiul.y crie 19 ¢
J

ag un’  ri-
1. That ® I[ne Union of Irdia turrush e

- i
J: S secrrt-ry xaXiy t611QOmJahlc-t10h“ 15 a ™
neceessry narty in t%@ ap.licstion vut 1% c:u.)

nnt bR kmpi-xzwig impleaded at taa time oI
Lo |
filing of the apglicption due to tie slip of

\

!
i

2, Taatl tu€ ap.lic-n.& venl 10 a2 Tud
2 1n TAf

Te Unlon of India &e 0p»-pATTY vN,

goolicsTlon,
Jdherefore 1tﬁ5efe.k CoiLly nroyfY Toen

“he appllic-ots vﬂyfkinfly pe alles "o " The

Unim af Tndia through the Lecretary

“aop Ve 2elht to €7 oa

e a7 .11C 119N,

@ HAR EFA (Y a0 it&-t,%%‘)\

Dd-‘;‘-'-‘a: 19 .9.1989. Ewﬂ?—ﬁ a, :L'S C 7 o
&Y > B
EEEICTIRY

o —
e

~alicommunic ‘d a8

~pp-party nn, ¢ in *tu

o
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| Anp]jgajjgn Ign_Amendmént of the applicall on,

In the Central Admlnlst ative Tribunal Addl,
Bsnch 4llahibad , Circut Bench, Lucknow,

Can éma‘g;lf 82109 () i

Cage No, 365 ‘_zg;[ 1988

Rangl Lal & othare | eess . Applicants,
versus N |
The Supdt, R.M,S. & nthers eee.Opp.Parties,

The applicants beg to subnit as under:-

1. That certain facts and th« legal points '\*
which are neccesaary for correct deceslon or - -
the case. could not be taken 1n the applicati-

on due to the slip of mind of the a.plicants |
and their counsel, |

2. That in the inthrestor Justice the rfacts
and legal points are neccessary to be adde
in the application .

I That the applicants want to amend their
application as under:-

*(a) That after psra 6(1) the following
paras may be allowed to be added:-

*(41).That the applicants jolned the
department on 4.11,80, 5.11,80,1,12.78,18.1,83
and 18.1,83 respectively on the post of casual
labour on dally wages.There is no break in
service till 2.8,87 when they nive been

terminated from the se.vices,
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" girected in the judgmént to the authorities ol

Lk
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(114) That the work avd conduct ot tas
applicant remained always satlsfactory a.u

there was no complaint agalnst them fron uny
corner,

(1v). That the applicants nad com,ie2ted
morethan one year serVIdes and they are
eniltled to @e regularise on thelr posts
treating them as a permansnt employea,

(v), That the petiti-n-re Dave ac,urrag
the yostition of g regular . rnan nt enuLy ¢
and they couidnot be oustey Irun iaw 5SLV?J““ 

in the manners adopted 0y the Opu.rarties
«

(Vﬁ). That the applicants arr“*flﬁli.l@gﬁ tn

of the judgment of the Hon'DOle Supré¥ne c- -
~? India passed in .rlt vatition Mo, 373 A~y ¢,
Daily rated casual labour Ve. Urion of Tnii.

raeported 1n Administrative Tribunal Jm&wwwté

1988(1) page 99.

(vii)that tae Hon'ble suprime court na

the dem rtment to prepareé a schemé on a
rational basls for.absorving as for 4s _ulbis
the casual labours who have been c.ntinisusly
working for morcthan one year in ihe dapartb
The gpplic nts have completed mor-than 5 yed
sarvices in the department,

(vi11) That the Op.Parties uave decided
~to h.ld the examination to r gulirise 18
services of the‘dally rated /wagrs 8nLpLIyais.,
on 2.8.1987, but the apylicunts .ere -

aliowed to a, €ar in the exaslnati~~
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filed an application bafpre this Hon'bla
irlbunal being Reglstration No, 653 of 1987
and obtained the interim relief to appear imn
the examination, The pﬁfltloner No. 1 to 4
apprared in the examination but the patitlonsar
Rangl Lal could not appaar in the «xamination,
due to 1llness.

(xx (1x)That the services of the p fitisner
have been terminated vide order dated 20.7.87
in an 1llegal manner,

(x) That there .as no neccessity to
turminate the services of the applicuaits bef
appearlog ln the exasilnation for r-pul.rie™

(x1) That the posts of the 4yplicdtns
rerained in exhistence and w re not avoiirised

(x11)That number of juniors to the -~
applicants ware retalnbd in service, The
Annexure A-III filed with the p-titinn s the
list of seniority in which the navwes of ths
applicants/bre antered at Si.Mos,1u & 5,
ressectively. The parsons nates at 81l.M1, 6 *n

40 are juninr tn the appIicant nog T and the
pereons from Sl.No. 14 to 40 are junior to ths

ZEiii;:;gij applicant no. 1 ,
5‘k{géﬂijg¥ﬁi3 (x111)That th- pérsons mantioned at S1.1'0.
2 ?V%WK? 16 to 40 ars Jjunior ﬁo the applicant Np, 2 ani

*kﬁ& oﬁ;ﬁvggqgf- the persons mentlinoned at Sl.No, 23 to 40 are
tf “‘¢¢‘”?Q{§%w junior to the anplicant nno, 4 and O.

i | (4yx) That the discrimim tion have been dom
with the applicants in terminating thelr

services, The prnvisinns of article 14} ard 16
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of the Yonstitut:-n of Ind 4 hav- been voilates

(xv) That the appiicants could nnt bs
terminated in the manners aGOpted by the Opp.
parties, They are permanent employees in the
eye of law as they héve compleated morethan
240 days services,

(xvi)That the depa tment of the post and
telegraph 1s an 1ndu§try as defined unde t!
Industrial Dispute A¢t 1947 and the provisij
of this act are applicable,

xvii)That the applicants had worked as
regular employee® and have been allowed ths

wages gmployae,' ﬁurther they have beem allo
the weekly axa n:hxx HExs NREIHAYR like sta
regular employees,

(xviii)That the names of the applicant~no
1 and 3 were kept 1b the list dt.7.7.87 and
they were held 1llegible to appsar in the ~~
éxamination but an bther list was prepared on
15,7.87 1n which pames of both these p rsoms
were not included and & new name was added,

No reasons of not imcluding tiae nanes of the
applicants were not disclosed in the list,

(xix)That arblﬁrary action has been taken
by tue authorities in taklng the examnination
for regularisation,

(xx)luat the services of the p-titioner
have not been terminated on tnse ground of

unsatisfactory work. The nrder are arb

and withnrut any basis .
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(xx1 )That the terminations arders ar< liaok
to be yuashed and the applicants are entitled
to be reinstated in service with 4ll service
benafits., 1ndlud1ng the salary."

L ]

(b) That the present para no. 6(11) to (iv,
may 08 allowed 10 be renurnbered as para nos,

? xxi1) tolxxiv), .

‘ (¢c) Tnat tis p&esent reilef m<ntioned in
7 of the application suay be allowed to be
deleat and on 1tsjplace the following raliefs
may be allowed to be substituted.

*That the termination orders contiined in
annexure a-% of all the applicants may De
Jyuashed harulngJit 1lisgal, unc nstitutlonal
and void in the eye of law, Ti:y may b+ furths
allowed the salhry and other b:-nefits from th
date of termlnation tili th- dalg of actual
reinstating in service.

It is fufthﬁr grayaed that the ssrvices
the appllcantfmay be dir.cted to be regular
v on their poeﬁ of cacual labours.

It is aiso prayed taat tu- cocte of 1
appllcantlan‘may D8 allowed along with the
e other relief which are juct and prop<r in

§§%1§?a72\ﬁ9 clrcunstanqbs of the caee,*
5%ﬁ%7%9 4, That the nature of the ap.licatlon
2§?§§1§P7?h3q%yy not be changed due to tueprupgossd amendn
h,¢15V71%5€4/ Wnarefore 1t is reaspectfully prayed
the applicqﬁfs may be allored tn mane 4
applicaffﬁ;‘as mentinned in para 3 of t

applicatinn,

Datsd:- 18,12,1928 Cauneal fnr the
anplic




Rogistered A/P

IN THE CENTRAL ABMINISTRAT IVE TRIBUNAL, ALLAHABAD
CIRTUIT BENCH ,LUCKN OW

A Lucknow -~ 225 001

(Registration No. J¢7 « <of 197.) |
No.CAT/LKO/Jud/CB/ &876 - dated 23_,/._1‘;32

; . ,' ( ~ APFLICANT(S)
.

» YERSUS X

/oL S G RESPONDENT(S)

Picasc take notice that the applicant above named
has prescribed an application a copy whercof is enclosed
herewith which has been registered in this Tribunal and mas

) e , }

fixed . by (o dayof )z [iX 1987,
o r ' - e N
for __%te -t -4

et

o
L
If, no epperamce is madc on your behal?, your

pleader or by somc one duly authorised to Act and plead

. . on your bchalf in the said application, it will be heard

and decided in your absence,

Given under my hand and the seal of the Tribunal

this < day of ___~ 1997
y ‘ L_é%%/r -
dincsh/ - '
For DEPUTY REGISTRAR
=4 r M '
~f Kr-
: . 7 ’loie s W €00 /(,,/
[ e »"’/'-ﬁ/”"'” / {
e /} . , ‘ A

.Gandhi Bhawan,Org.Residency




CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH LUCKNOW

Oe+As Ro, 365 of 1588

Applicant,

[ E N N NN

Rangl Lal & ers

~ynion of India & ors

Versus
Respendents,

[ XN N N )

18.9,1982

)

Hon'‘ble Mr, D.K. Agrawal, J.M.

Shri P.N. Bajpai, Ceunsel for the applicant has meved an

applicatien Ns,246 eof 1989 (L) fer impleadment eof Unien of India

as an eppssite party in the applicatien. Allewed, Let the

amendment be incerperated teday itself,
Amendment incerperated in the main applicatien,

Issue netiCe te respendents Ne. 3 inviting ceunter affidavit

within six weeks te which the applicant may file rejeinder
affidavit, if any, within twe weeks thereafter: The respendent

Nes. 1 and 2 may file supplementary ceunter affidavit, if they
so desire, within six weeks te which the applicant may file

supplementary rejeinder affidavit, if any, within two weeks

thereafter,
List this case feor further orders/hearing en 5.12,1989.

Judicial Member

// True Copy //

s
|




IN THE HON'BLZ CENTRAL 4DMINISTRATIVE TRIEON AL
ADDITIONAL BESCE @ TLUCENOW,

CIVIL MISZ, &FILICATION RO, OF 1989

ou nalf of

Union oi Indides -=adrrlicant.

in

RYGIITRATION No. 235 F 1988

Rangi Lal-- -=Patitioner
versus
gurorintandant dME{e
--Rasrondents.

a4 olbarse- ;
e Hon!bla;tae sasirman and »is companion
pembhary of Hont'bls Tribunal,

I¥s mumble applization ofthe arplicant

zast rasractially saoweds 3

1. 246 tull fusts mave been glven in the
acaomranying subplamenatary ¢ santer-affidavit.

N




2. That on facts 4nd oircumstances statad
1o the ooconisnying Sﬁpplamentary Counter.affidavit
1t 15 oxpadlent 4n tke interest of Justice that

the amendueni arpliosticn riled by the petitioner

may be dlsmissed.

PRAYERK
1t 1¢ ,rvvefors, moat resrzetlully

ray-. Dot ubls Paitule Jiibunal may by pleased
to d%:afss “h2 arsndreant ay lication flled by the
peti-tenar o Catiled Jacts have been gliven in

the ecconyanying supp. Conntor-affidnvit.

o~

(I, B, SIHGH
STHICGR STINDING COUNSSL
37 TRAL GOVERIM=NT
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IN THE BOW'ELE CENTRQL ADMINISTRATIVE TRIBUNAL
ADDITIONAD BENCH ¢ LDCKNOW,

REGISTRATICH RO, 365 OF 198

Ranz! 19l.- --Fotitioner

|
varsus I
: !
suparintendent,
R .3e Q04 ohharg-e --Respondents,

affidavit of 8r1 S SOlLugea

aged aboub 57| years son of Lo

St CSE?« DU ged at prese
| Posted ag SRM Lw Pny LK

Y, twhe daponink, mmed above, do
sarsby solemcly affirm and gtate cn ocath a

w"Ddar




(2)

1. That the deronsnt 13 Posted as

and {3 sutzorised to file this suppPlementary

cmmtaz.a:tf!davw‘; on basalf of demmriment,

“ baing wall acguaintad with ths facts derosed
to helow.

2, Thst the deionent has read tue
arsndmont application and is now in a position
$o reply the s4za.

jl

3e That ke ooutants of paregrapa 1 of

¥
the ameniment application are pot admittad
ag atstad,
(

4. Twat tha contents of raragraph 2 of

the amandmént arplieation are devied as statad,

I+ 43 gtatied taat the retitioner mas got no
aace fnr any amandment, This application

should b3 r2jectad,




5. That o conteats of peragraph (II)
of 3 (a) of thz amdadmaent application are

9 deni2a as atated. The petitioner has never
Jolned the departaant . He was glven easual
work . Casuul “18 bourers are never on sgtrength
of the dapartront. The detes given are
nta-jnanding, Thars wog algo break 1o casusl
job oftba ;:ef;lﬁnne“. Tre retitionarta

sarvicay wire 23vsr f:rminatod ag ke was never

arrointed i o deorarioeat, |

Ge Te2t €03 conlunts of paragraph (I1IX)
ot the aaadment upplizntlion are nnt admitted
as stat;d; a3 tiera 1a sarvioca record

c! the ratiYiossr who w3 merely cagual labour,
Y Eowaver, 1¢ iz clso irrelavant forthe

prassnt glg9.

7 That trs contents of pavagrape (IV),
(V) 8nd (VI) o tko &meniment application
ars not e Anitted as gta%ad, The petitionar m




(49

not complet 2d ons yoar as required. The
retitianar 15 not 3ntitled for regularisation ,
The jndament ,ci%sd 1s not applioable in the

presant casg,

8. That tke conteats of raragrepk VIYI of
tihe amendmant arriicatinp are not amitted as
stated, 1t 12 2tc%22 k% tha allegationn in
t-s Mregraph undar ™ply 2re irrelavant and

pEaninglsaga,

I
Oe That tke “contmts of paregraphlX of
ths amendrment at‘plicatiou are danied ag stated.
It 1a statsl tadt Yra terntation of the |
rebitionar wis lﬁé&l and justifled.

10. That tlﬁe conteuts of paragrerh X of

the axeudmeni arplicuticn are denied es gtatad.

% ia fursker shated that iospite of ordar of

Hon'ble Tritunal a3 4143 ot appear . Since
the engagament ol petitionar was alrsady
faxainted terminatad hence ha Mas got no casa.
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11. That the contents ef paragrarh XI of
ths acandment appliestion ave denied a3 stated.
Trere is no DPnst ol &ny eagwdl 1gdour Jhere 1s
dlso no post wagant &% present, The ragular
aprointoes sre workiﬂg. k2 oagual labour
ara required only waah there fa edsull worke.

But at pregeat tusre ls no worik or post.

12, That txa contents of peragrerk XII and
XII1 nf tne ameddment appliekition ars not
aamitted as statad, It §s stated thet tne
sn;igemant of t:r‘ej;’ reticioner was already
tarmivatad, g0 tasye wMO WIT3 on enga gamsat

of sasual labour on trs date were permitted,
since 123 engagament of ratitioner was alresdy
terminated x acé te oy were not asimd ¢p aprear
bat on was p3ziB oi order of the Hontble

Iritnzl they were roimittad.

13. Trxat the esutents of paregrape YIV

cf trne amaadsent &ppliosntion ares danied, Thers




7o )

(6)

{3 no violation nf article 14 of the
censtitution of Tuaofa.

14. Trut the contents of
rayagraph ¥ of the axendnent application
are Aani=d, a3 stated, They were not aven

temparary employzes. They were never parmanently

adbzoryad,

16. ; Tkat the conteots of paragraphs
XVIk of the exepndwert 2application are danied
2a gtst 4, It 13 stata2d that the deprartment

s ont ihtarosting.

16, ‘ That the contants of raragre
XVII of the amsndment applisation are not
adnitted as gtatsd, It {8 wrong to say trmat

they sre regulat emplcyess.
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17. Ebut th2 gontants of paragrark
WIIT of thz arendman? applicxztim are

danted as 3'&’8?-6"3 .

18, Trat the enntents of raragrarh
XIX of th: anendrent application ars deniad

£g ¢tatrd, Them {5 rn arbitrarivass,

12, - ¥rat tre cootents of
raragrark X ¢f tea amendment application

ara dgnled ay stated.

20, - Iral trs contanty of
arugradh YAl of bro amdadment applicatien are

deuied as statoed.

21. Tra7 thre sotants of (B)
of ta: arsidment application are denidd as

atated.

g?ﬂmu A W
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22, Ixat the contents of jaragrape (o)
of tie amendment srplication are denied as
gtat2de It Lu stated that the relief should
not Le permitted tc be 23ded. The patitionar
is not ectitled for &ny relisf,

234 lwal wue contents of paragravh 4

01 tho aceadusat abilication are denied as
atatad, The umendmeut application degserves o

bo dismiszed.

I., s doponent, named &bove, do
roraby solemnly vertify fthut the contents of

paragraph nogse / 9 —
of this affidavit are trus to the jpersonal

knowledgs 3 thoge of farcgrer nose 372/
&re bused on reoords and those

of paragrack nose =7 & 28

&re hased on legal advice of ooungsel, wkick all I

helieve o betrus, thut no part of it is falge

én& nething material kos been ooncealed,

a0 HEL ME 50D




(9)

I, V.P.Trivatal, clerk to gri N.B.8ings,
gonlor gtanding enuassl; Centmal Goveroment,
High Court, 4llubabad, do heraby dsclar: that tke
Forsoo making thls affidaeitand alleging kimgelf
to te so $s koown te meifrem perzsal of the

documents produced bafors me.

2790 8 & o 0 ¢ 0 90 ¢ o

{ Clerk )

gelemnly afi‘imed befgrs me on ths |2 ta ‘
gy oi Jupr 41989 by the dsronent ]
at 1258 /P M. Wao Kes Deen identified by e
Lerson afcrasaid, 1
I heva gsatigfiedl myself by eminiring the
deronent, wio kas undarstood the opolents of

tra affiduvit after goluz through the same,

n VAN o  0AT0 COMISSIONER
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Iy the Cantral administ ative Tribunal Addl.

Bench 4llahibad , Circut Bench, Lucknow,
M RBone S &9 (LD

casa_ugf}fas._az_i_aa

Rangi Lal & athers f ... . applicants.
Versus o ‘
The Supdt R. M Se & otqors «...0pp.Partiss,

Applicationffgn Amendment of the applicall on.
The applicants beg to submit as undar:-

1. That certain Ihcts and ths lsgal points
whlch are ﬁeccessafy for corraect deceslion of
the case. could not be taken in the applicati-
on dua to the slip of mind of the asplicants l
and their counsel,

2, That in the lvtsrestof justice the facts
and legal polnts are neccessary to be adds
1n the application .

Se That the appllicants want to amend their
application as under:-

"(a) That after para 6(1) the following
paras may be allowed to be added:-

'(ii).Thatfthe applicants jolned the
department on 4.11,80, 5.11.80,1.12.78,18.1,8:
and 18.1,83 respectivaly on the post of casus
labour on daily wagés.Thsre is no break in
se;vlce t1ll 2.3.87 «hen they have bern

tarminated from the sscvicas.

e

v
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(141) That the work and conduct of the
applicant remained always satisfactory and
there was wo complaint agalnst them from any

corner,
(1v). That the applicants nhad compleated
morsthan onag year serv;Ces and they ars

entitled to ge regularise on their posts

L4 treating them as a permansnt employes,
(v), That the patltioners have acyuired

the postltion of a regular p rman3int employae
and they couldnot be ousted from ths services

in tha manners adopted oy the Opp.Partises.

(vé): That the applicants areg entitlasd to
zet tha benafit of rezularisation in the ligzht
of the judgment of the Hon'ole Supreeme court
~rf India passed in Jirit pgtition No. 373 of 86

Daily rated casual lgbour Vs. Union of India
reported in Admivistrative Tribunal Judgmants

1988(1) page 99.

(vii)That the Hon'ble suprime court has

M directad in tne judgment to the authoritises of
the depzrtment'to prepare a schemé on a

rational basis for absorving as for as possibl

the casual labours vho have been continiously

j§ﬁ2;;%zzsg;z; WworKing for morethab ong year in the departmant
) : The gpplic nts have completed morethan 5 years
Q A

ANy f)
oA~ sarvices in the depmrtment.
é”37ﬁ/597—' 71 That the Cpg.rarties have decided
QE%}%;J_iigj@?ﬁ (viti) pE
%9707 28c,, to Nold the examipation to regularise tis

sgrvices of thns dally rated /wages employees,
on 2.3.1937, but the applicants wers not

aliowsd %0 a..€ar in ppﬁ gxamination., raney have

O
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Se

f11ed an application befpre this Hon'ble
Tribunal bqing Registrayion No., 653 of 1987
and obtained the interim relief to appsar in
the examination, The petitioner No. 1 to 4
appeared in the examination but the petltionsr
Rangl Lal could not appear in the «xamination,

due t-> illness,

(x& (1X)That the services of the p-titionser
have been terminated vide order dated 20.7.87
in an illegal mannero;

(x) That there waé no neccessity to
tarminate the servicds of the applicants beforse
appearing in the examination for regularisation

(xi) That tne posts of the applicatns
renained in exhistence and wrre not aboiished

(x11)That number of juniors to the
applicants were retained in service. The 4

1

Annexure A-ITI filed with the petition is the
1ist of seniority in which the names of ths
appllcantggérﬁseﬁtmred at SleNéé,13 & 5,
raspectively. The persons nawie 3% Sl.", € 9
40 are junior to the applicent no3 ¥ and the
pareons from SL.No. 14 to 40 are junior to the
apclicant no. 1

(x111)That the persons mentioned at 31.No,
16 to 40 are junior to the applicant Np, 2 and

jurior to the a»nplicant no, 4 and 5.

(1yx) That tha discrimimtion have been d
with the'applicants in terminating tnelir

services. fhe provisinrns of article 14 ard 1

(W
J
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4,
of the Constituti~n oféInm.a nave been voilated

(zv) That the applicants could not be
tprminafed in the manndrs adopted by the Opp.
parties, They are permahent émnyloyees in the
aye of law as they have complrated morethan
240 days services.

(xvi)That the depa'%ment of the post and
telagraph 1s an industry as defined unde. the
Industrial Dispute 4Ct 1947 and the provisions
of this act arse applicaibl@o

xvii)That the applicants had worked as
regular employee and have been allowed the
bepefit accordingly. They have been pald tha
bonus which is not permissable to the daily
wages employee. Furtherfthey have been allovad
the weekly Zx® RIRZX mtkxs kxikRayx like other
regular employeeas. |

(xvii1 )That the namés of the applicantrno.
1 and 3 were kept in the list d%.7.7.87 and
they were held illegible to appsar in ths
examlnation but an othe% list was prepared on
15,7.87 in which names of both these p:=rsons
were not included and & new namé was added.
No reasons of not 1ncluding tae nanes ol thse
applicants were not dlsclosed in the list,

k;?@?&397ﬁ’gfﬁg7 (xix)That arbitrary ection hdas been taken

54, BV ths authorities 1in taking the exarination
for regularisation,

(xx)Tuat the services of the petitioner
have not obeean terminateq on toe ground of

unsatisfactory work. Thae nrder are arbitrary

and withnrut any basis . | Crid
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(xx1)That the termlnations ardsrs are 1liabi
to be quashed and the aprlicants are entitled
to De reinstated in service with all service
benefits. indluding tha salary."®

(b) That the present para no., 6(i1) to (1v)
may be allowed to be rsnumbered as para nos.

(xxil) to(xxiv).

(¢) That the present relief mantioned in
7 of the application way b8 allowed to be
deleat and on its placé the folloving reliefs
may be alloved to be substituted.

"That the termination orders contained in
annexure a-5 of all the ap.licants may be
quashed holding 1t 1llégal, uncgonstitutional
and vold In the eye offlaw. They may be furthse
allowed the salary and other benerfits from the
date of termination tiil the data of actual
reinstating in service,

It is further prayed that the sarvicsas of
the applicant may be dlrscted to De regularise

on thsir post of cdsual labours.,

It is also prayeditnat tine costs of the
applicantion may be alLow ed along vwith the
other relief which are just and proper in the

circunstances of ths césn.”
|
4, That the nature of the ap.licatinsn will

not bs changed dus to the ruposad amendment,
Jdherefors it is reaspectfully prayed that

the applican*q may be 8110“96 to mne dh*ir

aprlication as mnn+1nn¢d in para 3 of this

>¥h’\
aprlication, . S,://%K///

Dated:- 18,12,1988 Coumgel for the
!

-

anolicarte
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I7 I'E? FCI'BL. JE'TR4L ADUINISIR.LIIVE TRIZGNAL

A00IT (V4L BEIZF & LUSKICY,

CIVIL MIS2, aPPLICATICH WNC. 0F 1989
on behulf of
Union of India-- -=3rt"1%fzcant.

in

R3GISTRATICY JC, 365 OF 1988

Rangl Lal-- ] ~=Patitipner

vers.s

superintendant ndisg.
ani others-- --Resrondentso.

To

TL2 Hont!ble % Shalrman and his cmmranion

mazbe s ol Fnitble Tribunal,

2r humbl? arrlication oftr arprlicant

most respctiully showatr

1. x t tull facts rave baen glven in th:

aczomranyin; surrl-mamtary ¢ onnter-affidavit.




)]

2e That on fadts ani cirecusstances statad
i1 the accompanying Surrlementary Countar-afridavit
1t 1s exredient in the 1aterast oi justice trat
the amendmant aprrlication (iled by th- ratftioner .

may be dismissad.

5]
I'm

4Y

I‘t‘l

It 1s ,t@erzfora, most resrsctfully
rrayed that thris Hoé'ole Tribunal may be rleased
to dismiss the amendmant arrlicztion filed by the
retitioner . D°ta 1ed ficts nave besn given in

th2 accouranyling aupy. Countar-affidavit,

W/

(W, B, SIT\IGP
SINIOR STATDING COUNS 3L
S5..TR4L GOVERIME
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I. TEE HCN'BL:Z CT!TR4L am IHISTRATIVE TRIBUTAL
ADDITI(I4L BT IE ‘mdmc.l.

PPL'*m RY
couT I’ 5 AFfI DaV IT

Iy

REGISTRATI.. HO. 265 OF 1988
Rangl Lal-- --Patitipner
‘versJs

Suvarintzandent,
Rd1.3e« and otr°rs-- --Resrondz2nts,

affidavit of sri £ S Dluusca

Y 5[@25»0& Sine @Q@leda?d about 5’} ysirs son of

at rresant

rosted as S RV "Ly D LR,

I, tt2 deronent, named above, do
rareby solamnly affirm and g-ate on oati: as

under :




(2)

1. Trat Tha depon nt 1s rosted as

and is authorised to filz this surrlsmentary
counter-affidavit, on beralf ot derartmant,
) baing well acqualntad witr th- facts derosed

Yo below.

2e Trat the daron-nt has rsali *“he
amandment arrlication and is now in a npsition

to reply 'ke samé.

¥ _ Se That tue contants of paragrarh 1 of
trh2 amendm2nt arrlicuation are nnt admittead

ag statad.

4. Tnat‘tra contents nf raragrarh 2 of

the amendment arrlicatinn are dsnied as stated.
It is st.hbed tiat tie retitioner hag got no
ga-e frr any anandmant. This avrlicatien

skhouli b2 r2jacted.




a

(3)

Se That tie contaats ol raragrarh (II)

of 3 (a) of the amdnfment arrlicatinr are
denied as stated. TLe rstitirrer has never
joined tre derartmavt . Hewas givea casual
work . Casual lebourers are n=ver on strength
of the departmant. Tre datss gtven are
mis-leading, Trem3 was alsc break i{n casual
job nitra r2titione-. The retitiroartg
services wsr2 n:vhr tarminatad as h> was n:v=r

arrointed in *th2 dsrartrment,

6o Trat the cortents of raragrarh (II1)
oi tre amendmen+ arrlic ticn ar= not admitted
as stated, as trere 1s service rz:cord

oi the [etitibner who was merely casual l&bour.
Fowaver, it is also irrel-vant forthe

rresent casee

7 Trat t.z -onten’s of raragrarh (IV),
(V) and (VI) o: tr» amendmant ar-lication

are nota imittad ag sta~.d. Tie retiticner Ias
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not comrlat ed one yasr és r-guir-d, Tra
ratitionsr is not entitled Jer rogularisation ,

Tre judgmant ,cited is not arrlicablas in the

rrasent case.

Trhat the 2ontents o1l raragraph VIITI of

e
trhe amendm2n™ arrlicatinn are not aimitt:d as

stated. It 1s stated thot tre allegations in

t e parasgrarh unier rirly ar> irr=lavant and

meaningless,

That tre contants of paragrarhIX of

e
thi» amendmant a - plication ar: dsnimd as statad,.

It i3 statad tr&t tr: tarmiation or tr-»

titionar was legdl and justifl-d,

That tré contents of raragrarh X of

10.
the amendment arplicaticn ar» Jdenied as statad.

It 1is furthar steted % t fasrtt~ ol ord:r of

Eont'ble Tribunal ke 4% 3 not arvaar . ¥ ce
the angagemint o. retitioner was alrsaady

kxxmkatxd terminatsd hoce he has got no case.
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(5

11. Tk .t tr-e ;b~tents oS rarugrarvtk XI ol
trh2 amzndman?t applicqtio1 ars d21ted as stat d.
Trere is no rost ol dny casudal 1lgbour Jrers is
dlso no prost vacant &t iriseat, The ragular
arrointe:s :re workinz. Tra casual labour
arz reyuired only wken thers Is casual wnrke.

But at rregeat tucre is no werk or rost.

12. Tha~ th~ zontants ol raragrarh XIT aad
Y111 ot tre ameddment arrlicétion ars not
aimittsd as statad. It is statzd trat tre
angagenant of ﬁhé retitioner wus already
terminat -3, hencg trese who w=re on engagement

ol casual labour on ti - date were rermitt2d,
since the sngazemant of '2titiprer was already

terminated k nce tray wer: not askd to GLmeal

Y

bat on thz basis oi order ol the Hontble

Tribunal tre2y wer: rermittade.

13. Tgat tt. 2 contants of varagrarh IV

of tr= amendmant a rlication ar~ denied, Trere
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(6)

is no violatirn of Articla 14 of the

cmatttution of Iﬁdia.

14. Trat tr> contents of

raragrarh ¥V of th> amendman® arplication

are deni»d, as stat:d. Trey were not aven
temporary employies. Tley were nsvar permanently

absorbed,

15. - Trat tr~ contents of raragraths
XVIk of tre amendment arrlicatinn are d=ni-d
as stat 3, It s stated tha% the devartmant

is not interegting.

16. That tre contents of maragrarh
XVII of tne amendment arrlication are not
admitted as stat~d. It 1s wrong to say trat

trey ara ragul-t smrloyees.
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(7)

That ti.: 2ontants of paragrarh

17.
XWIII of tre amendmen™ arplication ars

deai=d as gtatzad,

Thit tr2 ceortants of raragra h

18,
ax o: toe amendmentfapplication ara deni-~d

ag stated. Trerz is no arbitrariness.

Trat tre coitents of

1¢%.
raragrarh ¥xX of the amendmsnt aprlication

ara denied as shated.

frat tt.~ contants of

20.
raragrarh YXI of tr: amdndment arrlication are

denied as stated,

| Trat tre -otents of (B)

21.
of tne amendment arrlic.ti- are deonied as

statad.




A

(8)

224 That the“crmtants 01 raragrark (c)
of tre amendment a-rlication ar: deni-d as
gtatede It 1s stated trua” 12 ralief should
not b2 rarmitted to b~ addad. Tre petitioner
is not antitled for aay r-lief.

23, That/ the coatsnts of parugrarh 4
of the amendment’application ars denied as
stated, Tre amendment arylication dsserves to

be dlsmisszd.

I, the daronent, named abnve, do
rereby sol:mnly varify th.%t th: zontents of
par-graph nos.’, -
oi this affida&*t ara true to th~- pmersonal
knowledgs ; trns2 of raragrarh nos. 9 La’ﬁl

| ars based on records and thnse
nf raragrarh nns. A o) >V
are based on legal advice of couns»l, which 4ll I
beliave to batrue, thu: no rart of it is false

and no%hing mat:-ial has b=e1 conceal=d.

$C hiLF L3 40D




I, Ve.P.Triratri, clark %o sri N.B.gingr,
senior gtanding Couns2l, Sentral Government,
I'igt. Court, Allarabad, do‘ rer-by declar- tr .t tr-
Lerson muking this affidgasitand alle-ing hinmgalf
to be so is known to m: from rerusal o. tre

documents rroducsd befor-= me.

( Clerk )

C l@r‘ } Sclmnly affirni=d b fore m2 on fhe)),ik)th
e '._f‘k*c.?sai‘ sy Sﬂ/ "S ;DL S‘Qciy of  JJu KL[ © ,198% by the d=ronent

_&wa/at P,v§.u o/Bette who Las b~>~1 idantified by tr

.
‘;}é’ "i'ft: S g rergon aforesaid,.
- LA K%

I have satisfisd myseli by examining the

/7 deronent, who has undsrstood the coitents of

tr: aff+*davit after going througr th: same.

.
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BEFOR: THE HON'BLE CENTRAL AUMINASTRATIVZ TRIBWNAL

MISCELLAN 20J5. APPLICAT 1O NO, OF 1988

IN

HEGLLSTRATION CAse NO, 365 OF 1988
Applicant

- R e mh We S W ee WY S e R,

Rangi Lal

Union of India and others - <« - = - ~Respohdents,

The humble application of the applicant

b4
b4

atovenamed Most R spectfully Showeth as Under

1. That the respofdent is required to file

counter affidavit but it couid rot be filed,

2, That the respofuent requires one mohtn

time to file counter affidavit, otnarwise the

respondent sill suffer irreperable losg

3. That it 1s in the interest of justice
Vey WL,
that the .bn'ble Tribunal way gyrart one month time
A

for filiny colnter affidavit,

PRAYER

It is, therefore mo- st respectfully prayed




- 2=

that the one month time may be granted for

filing counter affidavit otherwlse the respondent

wili suffer irrepairable loss.

-t
4 |
( NeB.Singh )
‘; advoc ate
Cofmsel for the Auplicant,
pt/-
«
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afrsre Qo fe 9g @ @I A gEeAT N @ A FU 1 gudE awr ¥ IH avaq ®F w1
gaaifaa T W |
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- Pafore The Cenxtral dminsitrative Tritunal, Allaha'badt/\’w
: o
iisce Petition oo 0f 1888 [ ‘

IN
0.4, e Y0.38% of 1988
Rangi Ial & 4 Others v/s DP3 Imcknow & inother
HOTION NOTICR [
7indly take notice that the undersigned nronoses

to move the court on 1-6~.1988 at 10350 ..!., Or soon |

thereafter to consider & pass orders on the zaclosed app- |

lication thz subject matter of which is given belowe.

Q \JC\\N‘; }
_ (RJX.Tewari)
dated : 30-5-88 Advocate for ippiicants

AR subject Matter

Joinder of more than one ipplicant.




Rcfore The Central idminstrative Tribunal, 1llghabad-l
Celo Regn. Wo.365 of 1988

Rangi Ial & 4 Others v/s DPS Iucknow & Another

3 ¥ % X b

In complisnce with the orders of the Court passed on

26-5.-1988 "To pay 4 additional fee of Rs.50/- each with-
in a week" the applicant begs to pay 4‘:‘:Additional fee of
Rs.50/- each through 4 IPOs of RseSO/-}:’ each enclosed &
f detailed belov. |
N PRAYBR

It is humbly prayed that the joinder of the applicants

may kindly be allowed and the case may kindly be admitted.
f D)
! kk\;E\wJ”?
: (R.X.Tewari)
Advocate for ipplicent

Bnclosed 4 IPOs |
dt. 30-5-38 -

Details of IPOs Ericlosed ‘

- BlUahoee Ho ”‘Liu,( Qe/5]50

%U%g My wzfﬂl&.& 15 997 13
40 ol Coit/
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4. . Pefore he Cemival dinustrative Pritunal, Allshabad-1
. 0.A. Rega. KoJ35 or 1388
Rongl Tal & 4 Others v/s DPS bickaow & inether
s PO R |
In complisnee with the orders gl‘lsf tas Court passed on
26-5.1988 *To pey 4 additicmal fee of Rs.50/- each with-
in = waek" the applicamt begs o pay 4 idditiomal fec of
R5.50/~ esch through 4 IPOs of Rs.50/~ cach wclosed &
dntalled Belsws
PRAIBR
It i= umbly prayed that the ﬁoil&er of the applicents
may kindly be allowed snd the eage muy kindly be admitted.

‘ {ReKo. ewar:.
Enclosed :4 I®0s ,’ tdvaocate for Appld
dt, 30.5.88 b

Dateils oL TT0S Enclnseﬂ

Miatabood Ho el 200 BF

¢ e ngxﬂ 1 b 227 128}
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BEFPRE TA4I HON'PLE CENTBAL Aaxad LoTHATIV: TRIRUNVAL

“ MISCELLAN OUS. AppLICATION I\JO.j 0F 1988

iy

b AEGISTRATION CAs: I, 365 OF 1988

" Rangi Lal = = = = = = = = = == —— {ppjiicant

| Versus

" Union of Indiz and others - = - - - -gespohdents.
' The humble application Qf the applicant

abovenamed lMost B spectfully Snoveth as Under :-

1, Tnat the respondent is required to file

counter affidavit rtut it could rot be filed.

2. That the resporldent requires ohe monhth

time to file counter affidavit, otnerwisge the

respondent (gill suffer irreperable losgg.

3. That it is in the interest of justice
Vouy hueidly

tnat the fon'ble Tribunal may grant one mohitn time
n

for filing counter affidavit,

PHAY R

It is, therefore mo- st respectfully prayed




£ | a

-2
that the one montn time may be granted for
filiny counter atfidavit otherwise tne respondent

will suffer irrepairable loss,

<7 | W

( Ne®.5ingh )
Advoc ate

'~

Counses tor the Asplicant,

Jt/-
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; In THE CENTRAL
} BBFGH Am..ﬁl \? 3. (C RO PN UET H )
Y/ $3 (A
0 B Og?.fgi;-ra;ft\«i.ln [ice 365 Bi 1088
~
1“';‘ “I“‘\J. |
| R an'gi Ind apd others, ““l-, fp_licanda,
| | Ver uue,,\
geper iptepdent, RUS 'L” D*Wi ion
\\ LUSKnole gmﬂ apother,.
q C,y-;_ TL.L\,-J.4
TUNEMIR QRPN e § e 2
;_Jgg BRYGH 3 mm Ll
The applicepts 16 kgcc%iullv ' NG Lo c*'}.imh

! an upd ar -

Thet £70 ab-vepoted petitien 1 ¢ 074
fil@ﬁ Zor quashing tha order oi L0 ipetlopn end
toking vack tus ssllcmmts in éﬂrvm": chr thniw
\'\% 20368 o \5\ '
; \ 2o That all the asplicents aro repidents of
i \‘R Incknovw end $ho op.ociic Lartiap edso odelon.,s Lo
! \ Lucknotie |
| } 3, Ths® bobh tho parties u?.ll T€
\ bepefit U the ca will be dac mff:., oL Indigrde
!
E \\ Thewe v3ve vill bC no loss %o eny party oi Suo
} cpsd Lg Guogpn.fer ed o IuCkpowe
"1\\‘\ '8, That tun
.l\{&

' J
ap.licopts vants that Lurir co-
oy bo trepeforrod %o Lucknotw »




8, That the applicantilfs gt8 out of empioymnent

DATED : 28,4,1988.  COUNSEL FOR THE AP LICATS,

-m

8ince avout 40 months apd, they are raocing the
great fipsapcilal trouble. |
6, That a huge smoup¥ wlll be expentiad Ip
par ivi of the case at Allshabed,

Te That the Justice Genands ti-t the cnse
may kindly be ,rtransferre;ti to lLucknowe

Wherafore It is ra;;spect:tully ‘rayed that
the abovepoted ap:licat ic;n may kipdly be
trapsferrad to tha Centregm Admiptstrotive
Tr ibugal (Gircuit Bepch) Luckncw before tae date
fix2d ip the cgse apd ther pext dete way pa
£1xed gt Luwknow, {0 o sy

A

A

»—-91

| -




By et

[’Y.RE ISTRAR
CENTRAL ADMINISTRATIVE TRIBUNAL

1
/
i
If
i
i
W
i
i
i

Ho CAT/ALLA/J.AJ/C3/51

AT AG KULAR

r‘r"l; o
. P.C 5. ( J 7
23-X, Thornhill Road

Illlahabad - 211001
Eatec/ 26,9,91 0\9

L J _
TGL’, ;
The Deputy Registrar, /

Central Administrative Tribunal /

Circuit Bench, Lucknow
@andhi Bh:wyn, Opposite Residency

Lucknow,
Transfer of Cese QA No, 653/37 (Nlrbhal Kumar Vs,
!

Subjectie
UsO.I. and Others)

i
Ple_se refer to your letter No CAI7CB/Luckn0n/0A-365/88
(g‘ /88 TR/359 da.ed 20,9,91, i

i
B and C, of OA 653/87, as

' The cyse file ( Part A,B
desired, is sent herewith for placing it before Hontble

Sir,

Court for hesring on 20,11.91,
Ple_se acknowledge receipt,

Yours faithfully

B Koy,
(ANUR K‘Lx) 619
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: 30,7.87 1
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. . | “
" %
capy sf srder 1s eglased herewith, :
.. !
.
{pyPEPUTY REGISTRAR :
QW( C4N ;
-
ﬁ$ Cr]j) A

v
\§9

L

-

IN THE CENTRAL ADMINISTRATIVE TRIBUMAL
(ADDITIONAL BEWCH, . ..
23-R, Thornhill Ropad, F\llehatﬂoué’]’mm
REGISTERED A.D.

No, CAT/ ALLD/ Dated ¢
. A
In re "
653 ef 1587
Registradion No. of 198
Nirbhai Kumer Gupta and ethers.
mA S _Applicant
LN
. Versus
ther
. R m,s L. W,Divisien Lucknesw end e
e ‘Sumts’ oTleTe TeTe A oo Res Jpp‘rj_g“epts
TO, . . o ’;“\"” . k
’ 1. 1, Supdte ReM, 5,E.8, Divisien” tharatganﬂ CkNeW ¢
tooooooooooooocooobiibi(on, A \
. \_‘!
on.aooo.cuo.e'otceooe¢oco‘;¢ﬂ
'C).O.QO06!-0\l0;&¢mon0"00 s
" i e #
' ’ w&f
R Please take nokice that the. applicant* mvenamed has

mu“ .
presented an =pplication, 2 copy uhereof is enclosed hereyith

L -

hlcQ(has been reglstered in this Trlbunﬁl, and the Tribual
13.8,.87

has FlXBd.....c...godaYOf lon..;.o;-oicn19800c0€0r the hearing
of the said application..

&

& If no-appesrance is made on ycur behalf, you pleader or
by §umeone duly authorised to act and plead on your behalf in the
g2id application, it will be heard and decided in your absence,

leen under-my hand and the seal of the Trlbunql this,...




